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BEPORT ON EXCESSES OVER VOTED GRANTS AND CHARGED 
APPROPRIATION DISCLOSED IN THE APPRQPqIATlON 

ACCOUNTS (CML), 1 M .  

INTRODUCTORY 

I, the Chairman of the Public Accounts Committee, as autho- 
riseci by the Committee do present on their behalf this Twelfth 
Report on Excesscs Ovc! Voted Grants Charged Appropriations as 
disclosed in the Appropriation Accounts (Civil), 1965-66 which was 
laid on the  T3blc of the House on the 7 th  April, 1967. 

1.2. The Committee have heen repeatedly commenting upon the 
delays on the part of the Ministriesr)epartments e t c  in furnishing 
notes stating the rcasons for or circumstances leading to such ex- 
~ a s e s  and emphasizing the need for submission of these notes 
within the prescribed time-limit of two months from the date of 
presentation of the Accounts to the House. They had also urged the 
Ministry of Fitinance in para 1.5 of their 45th Report (Third Lcolr 
,Cabha) to deviw ways and mean5 to avoid such vhronic delays on 
the part of the Ministries Tile Committe  regret, however,tbat 
this year also there has hten no perceptible improvement in tbe 
matter in that only one note was received within the stipulated 
time-limit of two months. 

1.3. The Committee esammed the excesses at  their sitting held 
on the 21st November. 1967 in the  light of the explanations fur- 
nished by the hlin~stries Departments etc. concernrd (Appendices I 
to XXVII). 
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2.2. The Camnittee find from the rotas turnished by the Mip. 
istriw that defedtive estimation a t  the time of the frw of the 
budget and revised esthtes, failure to anticipate properly the 
receipt of stores and debits relating thereto, absence of adequate 
provision for the adjustment of old Liabilities, erroneous adjust- 
ments a d  lack of proper control over e~penctituw continued to be 
the main causes for the excesses, 

2.3. The Committee note that p m u a n t  to the earlier recornmen- 
dations on the subject Government have i d  instructions from 
time to time. They hope that the MIrrisbies/Departments would 
continue to make eflorts to improve the standard of budgeting and 
wntrol over arpenditmr, : * ., T * ! v  

2.4. The Committee will now proceed to deal with same indi- 
vidual cases of excesses which can be attributed to defective 
budgeting and control over expenditure. 

Gratrt No. 3-Aviation (Excess Rs. 8..23,983) 

2.5. The excess mainly occurred under Group Heads G'-Works 
and 'L'-Suspense. Towards the end of the year an excess of Rs. 20 
lakhs was expected. Telegraphic Instructions were issued by the 
Additional Chief Engineer to various Divisions asking them to defer 
certain payments during the financial year with a view to reducing 
the amount of expenditure during the year. In March, 1966 the 
Ministry felt that the excess amount might be left uncovered in the 
expectation that the estimate might not be exceeded, rather than 
takc an advance from the Contingency Fund of India. 

26. The Committee regret to observe that the instructions were 
issued to defer some payments to avoid excess over the Grant. The 
Committee h a w  in their previous Reports [cf. Para 3.8 of the GStb 
Report (Third Lok Srrbha)] taken a serious view OE the postpone- 
ment of inevitable payments to avoid excess during the year which 
is ngainst the General Financial Rules. They hope that such 
irlstunct-s will not occvr in future. 

2.7. Another disquieting feature of this case is that the excesses 
under the two Gmup Heads in question have occurred for three 
sncc~s ivc  years from 1963-64 onwads under similar drcrunstances. 
This shows that there is drfectire control over expenditure which 
needs rcrndial action. % 



Grant No. %Tribal areas (Ezcess Rs. 56,09,269). 

28. The was mainly due to adjustment by the Accountant 
General, Assam and Nagaland in March, 1966, supplementary 
accounts of certain arrear book debit bills (amounting to Rs. 62.42 
lakhs) pertaining to the past years (1962-63 onwards) raised by the 
Controllers of Defence Accounts on account of supplies and services 
rendered to the Assam Rifles in previous years. The full details 
of these debits were not intimated to the NEFA Administration by 
the Controllers of Defence Accounts or by the Accountant General 
Assam & Nagaland, and the Administration had no opportunity of 
verifying them. It has been stated that the Assam Rifles were 
instructed in the past to maintain a liability register and the need and 
importance of maintaining it has occe again been stressed on them. 
The Ministry have further stated that now a careful review is being 
conducted to ascertain all unadjusted past debits in order to avoid 
recurrence of excess expenditure due to absence of any provision 
for the past years' debits. 

29. This is a dear case of failure to maintam a Liability Register 
and to make adequate provision for the liabilities of the past years. 
The Committee hope that the Government would enmve that these 
instructions are strictly followed in future. 

M r ~ r r n y  OF E J ~ W A L  AFFAIRS 
Grant No. 23--External Afairs (Excess-Rs .  10,25,075) 

210. The Committee find from the Ministry's note that the excess 
occu~red mainly under Grouphead D-Subsidies-Bhutan & Sikkim 
Subsidy. The excess of Rs. 26.94 lakhs under this grouphead was 
on account of adjustment of book-debits relating to supplies made 
to Bhutan Rs. 16,44 lakhs) and Sikkim (Rs. 10.50 lakhs), which 
pertained to the previous financial years. It has been stated that 
final grant under this head proved to be insacient  because of non- 
receipt of timely intimation from the supplying agency ( b y  
authorities) of the financial sanctions which under the existing pro- 
cedure are issued by them direct. 

2.11. It has been stated that necessary steps are being taken to 
ensure that timely information is given by the Ministry of Defence 
so that adequate provision a n  be made in the budget. 

212, The Committee regret to o b e  that Qare was lack of 
c~odhntion between tbe Ministries of External Affairs and Defence 



h that timely information was not given by the Ministry of Defence 
to enable the Ministry of Erternal Affairs to makc adequate provi- 
ofon in the Budget. The Committee desire that the procedure in 
this regard should be streamlined. 

f 13. In Para 4(a) (i) of the Ministry's Note, it has been stated 
that the excess of Rs. 16.44 lakhs under the group head '%hutan 
SubsidyH includes an amount of Rs. 1,72,368, the debit for which 
was erroneously raised by the Controller of Defence Accounts, 
Patna in his Exchange Account for D-ber, 1959. This repre 
sents sn arithmetical error in calculating the value of 440 bags of 
rice and the error has been accepted by the Controller of Defence 
Accounts, Patna and the A.G.C.R. New Delhi. As the excess of 
Rs. 1,72,368 has arisen due to an arithmetical error, the Committee 
recommend that the principle enunciated in Para 7 of their Sixteeuth 
Report (1st Lok Sabha) may be extended to this case as well as  to 
other similar exceptional cases where excess under a grant has 
arisen due to an arithmetical error but could not be set right before 
the close of the year.. Such cases need not be misidered as requir- 
ing a fresh vote of Parliament for regularisation under Article 115 
of the Constitution. 

Grant No. llY--Capital outlay of the Ministry of External AfTaits 
(Excess Rs. 18,75,379). 

2.14. It has been stated by the Mlnistry of Mome M a i r s  that the 
excess occurred in the running of State trading schemes by the 
NEFA Administration relating to foodstuffs and other essential 
commodities for the benefit of the local population and Government 
servants in NEFA and Nagaland on a "no profit no loss" basis. In 
thcir six-monthly estimates according to the liability Register, the 
NEFA Administration had estimated their requirements at Rs. 175 
lakhs--an increase of Rs. 25 lakhs over the original provision of 
Rs. 150 lokhs-mainly to meet the increased demand for supplies 
from the Nagaland Govenunent and to cover the rise in the price 
of foodstuffs, especially rice. On an examination of the Demand in 
consultation with the Ministry of Finance, the latter fixed the 
Rrviscd Eh:imate in December, 1965 at Rs. 160 lakhs in the light of 
the actual expenditure during the previous year and the first five 
months of the year 1965-66. Again in January, 1966, the NEFA 
Administration requested the Ministry to restore the cut and asked 
for R supplementary grant of Rs. 25 lakhs after taking into account 



the actual expenditure for the Arst eight months and the liabilitie6 
incurred for the rest of the year. Since, however, the Revised 
Estimate of Rs. 160 lakhs was wed only a short time ago (December, 
1965), it was not consideTed necessary by the M h s t r y  to raise the 
Revised Estimate to Rs. 175 lakhs and only a supplementary grant 
of Rs. 10 lakhs was obtained in February, 1966 on the basis of the 
revised estimate of Rs. 160 lakhs fixed in December, 1%. The 
NEFA Administration was asked to restrict the expenditure to the 
sanctioned appropriation of Rs. 160 lakhs, but the adjustment of 
book debits for liabilities already committed to during the year, 
particularly those relating to the procurement of rice through the 
Ministry of Food and Agriculture could not be prevented. The 
actual expenditure came t o  Rs. 1.78.75.379 resulting in an excess of 
Rs. 18,75,379. 

215. The Committee find that despite the reiteration by the NEFA 
Administration in January, 1966 that a supplementary grant of 
Its. 25 lakhs was required in the light of the actual flow of expendi- 
ture for the first eight months and the expected liabilities, the 
Ministry did not take up the matter with the Ministry of Finance 
to revise the demand upwards from &. 10 lakhs to Rs. 25 lakhs. The 
Committee are unable to accept the explanation of the Miniistry 
that the NEFA Administration was not sure of the adjustment of 
the debits and, therefore, did not consider it necessary to take up 
the matter with the Ministry of Finance. The Committee would 
like the Ministry to exercise greater judgment in making provision 
for Supplementary Grants in the light of the actual expenditure for 
the p-eding months. so as to avoid such excesws. 

Grant h'o. 29-Stamps (Excess Rs. 2625,975) 

2.16 I t  has been stated that the excess was mainly :itre to the 
provisional w,essment o f  duty on imported paper by t he  Cus:oms 
authorities, IT? the absence of ~nvoices. The Customs authorities 
charged dut: amounting t o  Rs 97.47 lakhs, as against the correct 
assessmcnt r.' Rs 53.99 lakhs Claims fw  all the  items over :~ssesseci 
have been made with thc Custc,rns authorities. Out r>f !hc :otal of 
43 items amou1.tfng to Ks 43.48 Iakhs, nine have already bccn settled 
by the Customs nuthori ties and the other items are expected lo he 
settled shortly. But for the excess assessrncnt of Rs. 43 48 lakhs, 
there wouId have been actually a saving of Rs 11.82 I&hs 



217. The Committee are surprised to note that the Customs antho- 
ritiea over-assessed Customs Duty to the extent of Bs. 42.48 1aLas 
while making the provisional assessment on imported paper, which 
was not a new item. The Committee are also not satisfied regarding 
the deLay in the settlement of tho claims for refund of excess duty 
spatially when the as.- is a Government Department. They 
would like to be informed of the latest position regarding refund. 

Grant No. 62-Laceadive, Minicoy and Amindivi Islands (Emess Rs. 
1,77,076). 

2.18. The Committee have been informed in a note by the Minis- 
try of Home Affairs that the excess occurred malnly under the Group 
Heads D-2-Agriculture Fishery Schemes (Rs. 0.92,lakh) and B-1 ( I )  
Expenditure on Steamer Services (Rs. 1.16 lakhs). The excesses 
under the  above heads were counter-balanced to some extent by 
savings under other group heads bringing down the ne! excess 
under the Grant as a whole to Rs. 1.77.076. 

2.19. Under Group-head D-2 the original provision of Rs. 4.56 
lakhs was augmcxted by 3.41 lakhs by reappropriation i o  cover the 
cost of fishing boats and machinery. The excess was due mainly to 
adjustment by the Accountant General, Ke rah  in March. 1966 
(Final)  account of ccrtain payments on account of cost of fishing 
boats and machinery, which was not expected to ma!et.ia:ise i n  !965- 
66 and could not be provided fur. 

2.20. Undci (iroup Head H ( 1 )  ( I )  t h r   origin:^! ;.: v~sion of Rs. 14.60 
lakhs made O I I  account of payment of hire charges of two secscls 
pro\vd to be inadequate. Whlle reiiewlng the position under the 
Grant as a whole towards the c!osc of the financ~nl veni, a sum of 
Rs 0.46 lakh was reapyrop~ated : 1 t i  :lead d u e  a mis- 
apprehension The totnl espcndituse a r n c w ~ t ~ d  t ~ )  Rs. 1.i 30 13k119 
resulting in an exct3ss o f  Rs. 1.16 lakhs. 

2.21. The Commitke ft-1 thnt re-appropriation 01 n s u m  of Rs 0.-;J 
lakh iwdcr this group head showed thnt no watch was hcpt over tbc 
expenditure, Thc Committee fc-1 that it should ha\v hccn possible 
to avoid excess in thcsc casts by closer coordination \i it11 the arcountd 
authorities and by coming up in time for the Supplementary Grant. 



Grant No. 7LBtoadcarsting (Excess Rs. 43,37,385). 

2.22. The Ministry have stated in their note that the main reasons 
for the excess were as follows:- 

(i) Government decision in February, 1966 to increase the 
dearness allowance of Central Government employees with 
effect fiom 1-12-1965. this increase was also applicable to 
Staff Artists. 

(ii) Issue of more stores due to increase in transmission hours 
and as standby due to Pakistan hostilities under "Central 
Stores". 

(iii) Unanticipated receipt of receivers and tape recorders and 
the same reasons given under (ii) under "Suspense". 

(iv) Works connected with Civil Defence and Securi.ty measur- 
es a t  Headquarters. 

(v) increase in power t a r 8  rates and increase in transmission 
hours. 

2.23. It has been further stated that most qf the items of expen- 
diture on account of which the excess resulted cauld not be anticipat- 
ed and were of unavoidable nature. At that time of the year it was 
too l a b  to restrict the expenditure to the desired extent. I t  was 
also not possible to make an application for advance from Conting- 
ency Fund of India since according to the figures (unreconciled) at 
the end of January, 1N6, which were available during March, 1966, 
the expenditure was less than the sanctioned budget grant and the 
exact picture of the excessf expenditure, particularly due to adjust- 
ment bills, was not available. 

224. The Cammittee feel that the excess in rmpect of most of the 
items could have been covered if the Ministry had kept a close watch 
an the progress of expenditure during the coursc of the year. The 
Ministry could have avoided the excess either by going in for a Sup- 
plementary Grant or by obtaining an advance from the Contingency 
Fund before the close of the year. The Comdttee desire that the 
Ministry should tighten the procedure of control over expenditure 
ro thot such excess does not recur. 



Grant No. €%-Other revenue expenditure of the Ministry of Petro- 
leum & Chemicals (Excess RY. 29,95,487). 

2.25. The Ministry of Petroleum & Chemicals have stated that the 
excess occurred mainly under Group Head B.2(1)-Paymenr t i ,  the 
Railways on account of freight concession on furnace oil. I I has 
been stated by the Ministry in their note that the major part of the 
bills were settled only towards the end of the year and that it was 
not possible for the Ministry to frame more accurate estimates. 
According to Audit, as the expenditure is initially i~icurred by the  
Railways and debits arc r a i d  subsequently, it is not clear why nu 
arrangemcnt could hn made with the Railways to obtain, pr~iudically, 
statements of paymcnl; m:irlrt!likc~ly to be made d u r ~ n g  the month 
u.i th ;. view to regulate the budget provision. 

2 3 .  The Committee clesirc that the Ministry should devise a pro- 
per procedure far obtaining periodiinl statements of payments made 
or likely to he made to the Railways so that proper and timelv pro- 
\,ision for  it is made. 

(Deptt. of Mines & Metals) 

Grant  No. 87-Geological Survey (Excess Rs. 34,43,028) 

2.27. The Tomfittee find from the Ministry's note that the excess 
is mainly due to ( i )  More expenditure than anticipated on Explo- 
ration Wing of the Indian Bureau-of Mines transferred to the Geo- 
logical Survey of India with effect from 1st January, 1966 and (ii) 
More expenditure than anticipated on contingent expenses and 
aliowanccs of the field parties of the Geological Survey of India. 

2.28. As regards ( i )  it has been stated that the expenditure ear- 
marked for the Exploration Wing was based mostly on ad hoc basis 
because it was not possible to calculate precisely the incidence of 
several items such as Travelling Allowances, incidentials or other 
operating expenses, of each subdivision of the Indian Bureau of 
Mines. 

2.29. As regards (ii) it has been stated that the finaricial year 
1965-66 being the final year of the Third Plan, the field work of the 
Geological Survey of India had been planned and started with more 
than normal vigour, if only to achieve as much as possible of the 
unfinished plan targets which were in turn attuned to the expansfa 



visudsed in the industrial sector. The Department, and in particu- 
lar the field parties, dispersled all over the country found ilt ex- 
tremely diBcult to arrest the tempo of investigations a t  that stage 
i.e. January, 1966 inspite of their best efforts to comply with the 
orders to comply with the orders of Government regarding need 
for all round economy in expenditure. The net result was that by 
the time the work could be re-planned and reorganised substantially, 
more amount of work had been put in. Accordingly, there was an 
excess of expenditure of Rs. 3.51 lakhs on allowances and Rs. 16.75 
lakhs on contingent expenditure on field parties. 

230. The Committee feel that, with closer coordination with the 
Indin Bureau of Mines &. Geological Survey of India, it  should 
have been possible to make a realistic estimate and make provisions 
accordingly to avoid exces9. 

Grant No .  Si--Comm.:1~ii~~fi07~.c (inciudiizg N i g h t c a p s )  (E.t-ress Rs. 
19,12>945) 

2.31. The rwx: , r,f Rs. 33.96,388 disclwcd i ! ~  Appropriation 
Accounts i:<;.ludcs .:;:xiassified expenditure r.'f Rs. 14,83.443 which 
was appropriately chargeable to Grant No. Ill-"Capital Outlay on 
Roads", where silficient arno:mt was avnilnblr~ tc, m w t  tile expc'n- 
diture. In terms cf para 3 of the 16th Report of the P.A.C. (1st Lok 
Sabha), this rnisc:~is;ified amount is required to be excluded from 
the scope of regularisation under Grant No. 91. The net excess re- 
quiring regularisation thus works out to Rs. 19512,943 (i e .  
Rs. 33,96,338 minus Rs. 14,83.443). 

2.32. (a) The excess occurred mainly under Group-head-B. 1.- 
maintenance of National Highways and was due to the following 
factors:- 

( i )  execution of extensive emergent and flood damage repairs 
--Delhi (Rs. 20,246); Bihar (Rs. 13,06,877) and Mysore 
(Rs. 77,415) ; 

(ii) adjustment of cost of materials and payments for works 
taken up during 1964-65 in Andhra Pradesh 
(Re, 1 2 , w m ;  

(iii) rise in the cost of labour and materials-Madhya Pradesh 
(a. 3,W,098) ; 

(iv) unanticipated debit-Madhya Pradesh (Rs. 57,890); 



(v) payment of arrears to workcharged establishment as a 
result of retrospective revision of pay scales-Manipur 
(Rs. 11,805) ; 

(vi)  liquiaatioll of liabilities-Mysore (Rs. 12,167); 

(vii) extra expenditure on waterlrig road side trees on accoun: 
of drought ccndi tions-Delhi (Rs. 10,065) ; and 

(viii) non-adjustment of credit-Orissa (b. 1.928) 

(b) There was 311 excczs of R:;. 5.23,321/- under Group he2d B-2- 
Other Communications due to t!le following reasons:- 

( i )  lncurrinq of exccc:; expenditure to keep t he  line of corn- 
munica4ion through. NEF'A which ~ v a s  v ~ t a l  t o  the secu- 
rit?, needs of birder arcas and could not be put off-- 
(Rs. 4.10,417) ; 

( i i )  acce1ern:cd pro;;ress C J ~  rvorls and payment of arrears due 
to ~vc~slrcharged c tnb l i shmen t  which was nest anticipai- 
ed x.hi!t aulcin;: for b u c l ~ e t  provision-Sikkim (Rs. 24. 
121) ; 

2 3 .  The abovc cxcesscs were part!! offset by savings undel thr 
Grant and t h e  npt esccss works out of Rs. 19,12,945. 

2.34 Out of the total excess Rs. 33.96 lakhs an amount of Rs 14.42 
lakhs [(a)  ( i i ) ,  ( 1 ~ ) .  (vi) and (b) (iii)) was due to adjustment of 
debit representing old liabilities and such other items which the 
Ministry could have foreseen by making a reference to the Liability 
Registers. The hlinistry have stated that, in the case of grants for 
maintenance and repairs, a lump sum allotment is made to the State 
Governments leaving i t  to them to distribute the amount for ex- 
penditure on the various repairs works which are considered neces- 
sary. The actual adjustments of expenditure are made in the various 
circles of account by the field officers of the Public Works Depart- 
ments and the Ministry of Transport do not have any precise infor- 
mation about the lia!,'lities carried over from one financial year to 
the next. In the circumstances, no Liability Registers are  being 
maintained and it is not accordinly possible to take into account 
the old liabilities, if any, while making the provision, unless the State 
Government spedically bring out the necessity for an additional 
gumvision on this account. 



2.35. The Committee are of the opinion that there should be clo- 
ser coordination between the Ministry of Transport and the Stat. 
Governments concerned to avoid such excesses in future. They 
suggest that the Ministry should ask the State Goveinments to fur- 
nish a return on the likely liabilities to be incurred by them monthly 
in the last quarter of the year so that trends of expenditure are de- 
termined more realistically and if necessary, adequate supplementary 
grant is taken in time. 

Grant No. 98--Other R e ~ e n u e  Expendit w e  of the Ministrg of Works 
and Housing (Excess Rs. 1,15,S14). 

2.36. It has been stated that the excess was mainly duc to adjust- 
ment of departmental charges by two Divisions of thr Central Public 
Works Department without including a provision therefor, The 
Chief Engineer has directed the Superintending Engineer concern- 
ed to issue suitable instructions to ensure that such omissior~s do 
not recur. 

237. The Coriimittee reg& to observe that funds for departmen- 
tal charges were not provided by two Central Public Works divisions 
and this resulted in excess in this case. They note that necessary 
instructions have been issued by the Chief Engineer and hope that 
such omissions will not occur in future. 

&ant No. 127-Loans and Advances by Central Cot7ernn~ent (Excess 
Rs. ll!B,38,l3l). 

2.38. The Ministry of Finance have stated In their note that the 
excess occurred mainly due to the fact that certain payments autho- 
W during the year were overlooked at the time of the regularisa- 
tion of the Grant and consequently the resultant savings were re- 
appropriated to meet a few pressing demands as per details given 
below: - 

(a) In March, 1966, the Ministry of Health assessed its final 
reqirement for loans to States for W a k r  Supply and 
Drainage Schemes a t  Rs. 1950.84 lakhs against the sanc- 
tioned Budget of Rs. 2095.00 lakhs. It later transpired 
that the final requirement did not include a sum of 
Rs. 31.50 lakhs sanctioned to the Government of Rajasthan 



on 2nd -June, 1965. Thus the Anal requirement was under- 
estimated to this extent. 

(b) On 11th March, 1966, arrear assistance of Rs. 50 lakhs for 
Flood Control Schemes was sanctioned to the Govern- 
ment of Assam by the Ministry of Finance (Department 
of Coordination). Under the procedure for the release of 
arrear plant assistance to States, while the amounts due to 
States on the basis of departmentaljaudited figures of ex- 
penditure are sanctioned by the Department of Coordina- 
tion, the necessary funds are provided by the concerned 
Ministry which had released the assistance on a provi- 
sional basis. In this particular case, the Ministry of 
Irrigation and Power overlooked this amount while inti- 
mating its final requirement for reylarisation of the 
Grant. 

2.39. The Committee are surprised to note that the Ministries of 
Health and Irrigation and Power omitted to take into account the 
payments sanctioned by Government while intimating their final 
requirements. The Committee would like the Government to ex- 
amine whether thew omissions were due to any defect in procedure. 
The Committee have no doubt that adequate steps will be taken to 
rectify procedural defects. if any. If however, the existing proce- 
dure is considered adequate, action should be taken to ensure its 
proper implementation. 

2.40. (c) Against the sanctioned provision for loans to 3 a t e s  for 
Miscellaneous Development Purposes of Rs. 32,500 lakhs, the final 
requirement Ir'ns assessed at Rs. 32.832.87 lakhs. This latter figure 
erroneously included a sum of Rs. 25.93.00 lakhs for assistance to 
Bihar against Rs. 37,36.55 lnkhs actually sanctioned. This discre- 
pancy occurred as a sanction for Rs. 1.45 crores issued on 21st August, 
1965 was through oversight reckoned by the Department of Coordi- 
tion as Rs. 1.45 lokhs whiIe communicating the final requirement. 
Thui, the final requirement was under-estimated to the extent of 
Rs 143.55 lakhs. 

2.41. The Comrni+tcc are surprised to learn that a sanction issued 
for RS 1.45 crores was through an oversight, reckoned as Rs 1.45 
Iakhs. The Committee stress the need for a thorough checking to 
avoid such discrepanctcs in future 



2.42. Sa+ te the a b m  o b a t i w s ,  the Cmmittw *om- 
mend that the excesses referred te in paragraph 2.1 above be regu. 
larised by Parliament in the manner prescribed in Article 115 of the 
c0rbdW.e. 

2.43. The Committee would like to place on record their appre- 
ciation of the assistance rendered to them in this task by the Com- 
ptroller and Auditor General of India. 



ACTION TAKEN ON OUTSTANDING RECObOfENDATIONS 
OF THE PUBLIC ACCOUNTS C O M M I m  CONTAINED IN 

THEIR %TH REPORT (THIRD WK SABHA) 

3.1. The 45th Report (Third Ink Sabha) on Excesses wer Voted 
Grants and Charged Appropriations disclosed in the Appmpriation 
Accounts (Civil), 1863-64 was presented to the House on the 18th 
March, 1966. Replies of Government have been received fn mpect 
of all the 15 recommendations. These are  produced in ApPendu 
XXVIII. 

November Zlst, 1967. -- 
Kartiku 30, 188m.). 

M. R. MASAKI, 
Chairman, 

Public Accountr Committee. 



PART 11 



MINUTES OF THE THIRTY-STXTH SITlTNG BF 
THE PUBLIC! ACCOUNTS COMMITTEE HELD 

ON THE 21ST NOVEMBER, 1W7. 

The Committee sat from 10.00 hrs. to 16.59 hrs. 

PRESENT 

Shri M. R. Masani-Chairman 

MEMBWS 

2. Shri C. K. Bhattacharyya 
3. Shri N. R. Laskar 

Shri K. K. Nayar 
Shri P. Wiswambharan 
Shri Om Mehta 
Shri Gaure Murahari 
Shri M. C. Shah 
Dr. M. M. S. Siddhu 
Shri B. K. P. Sinha. 
Shri P. K. Rau-Additional Deputy Comptrollet and Auditor 

General ( R ) .  
Shri T. S. Anand-Dy. Director ( R e p C ) .  

SECRETARIAT 
Shri Avtar Singh Rikhy-Deputy Secretary, 

Shri R. M. Bhargava-Under Secretary. 

The Committee considered and approved with certain modificae 
tions the Draft 12th Report on Excesses Over Voted Grants and 
Charged Appropriations disclosed in the Appropriation Accounts 
(Civil), 1965.66 and action taken by Government on the xecommen- 
dations of the Public*Accounts Committee contained in their Forty- 
Afth Report (Third Lok Sabha) relating to Excesses Over V&ed 



Grants and Charged Appropriations disclosed in the Appropriation 
Accounts (Civil) , 1963-64. 

The Committee authorised the ChairmanIShri K. C. Bhattacharyya 
to present the Report to the Lok Sabha. They also authorised Shri 
M. C. Shah/Shri Om Mehta to lay a copy of the Report on the Table 
of the Rajya Sabha. 



APPENDICES 



APPENDIX I 

(Ref. Paras 2 .5  to  2 .7  of Report) 
MINISTRY OF TOURISM & CIVlL AVlATlON 

Note for P.A.C. for regularisation of excess over Voted Grant8 
and Charged Appropriation disclosed in tbe Appropriation Account6 
(Civil) 19G5-66-Grant No. "3-Aviation". 

Reference Lok Sabha Secretariat OfRce Memorandum No 2iWI 
I/@?/PAC, dated the 8th April, 1967. _--_ _- _____ _I-__ _ _  - - - I 

Rs 
.---- 

I Original (imnt 6 , 8 0 , 0 0 , ~  
Find Grant 6,80,0o,ooci 
. k ~ u a l  Expendimre 6,88,13,983 - 

hxcess ------- .- -- - 
8,43>983 

2. '111e excess of Rs. 8,43,983 occurred malnly under the following 
Group Heads: - 

1. -Suspense 1,58,00,000 r,48,06,2oo 1,5*,69.&4 - 9,62,884 ---- 
- 12,26,646 

- --.-- --- --.- .- -- 
The excess under the above Group Heads was pertly counter- 

balanced by savings in some other Group Heads in the Grant. leav- 
ing a net excess of Rs. 8,43.983. 

3. The excess under the Group Heads 'G-Works and L-Suspense' 
occurred due to the following reasons:- 

G-Warks i ' r ' )  Execution 01' unti)rrwxn specid 
urgemt repair works by the CPWD 
which could not be forescen earlier 
a d  could not be postponed %33,362 



Sub-Head Reasons for Excess Amount 

Rs. 
(I;) h4ore expenditure on water, electricity 

and conservancy charges at various 
aerodromes ; and . 5,259687 

(iii) Misclassification of expenditure re- 
lating to sub-head "H-Establishment, 
Tools and Plant Charges credited to 
other Governments, Departments etc." 
in Bihar Circle 55,083 

TOTAL EXCESS 1514,132 
--. 

Counterbalanced by savings due to:- 

(i) Slow progress of Minor Works executed 
by CPWD as a mesure of economy; . 2,58,195 

(ii) Unforeseen delay in adjustment of 
debits for the stores received as also 
delis in supply of stores to Aeronautical 
Communication Stations ; 23,685 

(iii) Readjustment of cost of' unutiiised .- 
stores issued to repair works from 
"Suspense stock" 7,25421 

(ic) Unanticipated postFonement of 
overhaul of aircraft 41,692 

( E )  Works executed departmentally instead 
of through the contractors; and 25,142 

(t i)  Less flying on Radar Training than 
anticipated and less expenditure on other 
items as a measure of economy . 1,753235 

L-Suspense . ( t ]  Readjustment of the cost of unutiliscd 
repair storm issued from "Suspcnst"- 
Pltase dice itcm! (iii) under 'G-Works' 
& O .  , 7r2St421 



Sub-Head Reasons for Exccse Amount 

(ii) Unanticipated adjustment of certain Rs. 
debits in connection with Aerodrome & 
Communication equipment . 2992,329 

(iii) Increase in the cost of Communication 
Stores received and taken to Stock; and 48,868 

( iv)  Purchase of urgently required equip- 
ment for Aerodrome Organisation . 6,737 

Counterbalanced by savings due to : -- 
li) Non receipt of anticipated debits; 

and 1,05446 

(ir) Provision for purchase of stores not 
utiliscd 5 9425 - 

TOTAL S~v1sc;s . 1,10,47I --- 
YET EXCESS 9,62,884 

An amount of Rs. 9,93.800 from under the Group Head *L 
Suspense" was re-appropriated on 30th March, 1966 on the basis of 
the actuals upta January, 1966 and anticipated expenditure lor 
February and March, 1966 and the anticipated adjustment of expen- 
diture in the Supplementary Accounts for 1965-66. But the actual 
expenditure has almost touched the level of the original grant under 
this sub-head for the reasons stated above. 

4. At the t ~ m e  of finalisation of the proposal for a Supplementary 
Grant, a review w a s  made and trend of actiials indicated that it 
would be possible to meet the requirements from within the original 
Budget Grant. The progress of expenditure under the grant was 
also reviewed at the E ~ p ~ n d i t u r c  Control Meeting held on 21st 
February, 1966. The expenditure under the Group Heads "G- 
Works" and "L-Suspense" up to the t.nd of December, 1965 was only 
Rs. 97,86,583 and Rs. 69,28,486 against the Budget Grant of 
Rs. 1,49,87,500 and Rs. 1,58,00,000 respectively. I t  was, therefore felt 
that it would not bc proper to go in for a Supplementary Grant. I t  
was only towards the end of February 1966 that it was anticipated 



that the actual expenditure for 1965-66 might exceed by Rs. 27,51,500 
and a proposal was made by the Director General of Chi1 Aviation 
to meet-lhe excess by obtaining an advance from the Contigency 
Fund of India. On a further review this excess was subsequently 
estimated a t  Rs. 20 lakhs. Telegraphic instructions were issued by 
the Additional Chief Engineer to various Divisions asking them to 
defer certain payments during the financial year with a view to 
reducing the amount of expenditbe during that year. What was 
discussed and agreed to at the Review Meeting was that the Central 
Public Works Department should endeavour to restrict the expendi- 
ture to  the budget provision. The actual instructions issued, how- 
ever, were no strictly in the spirit of Rule 75 of the compilation of 
General Financial Rules (Revised and enlarged), 1963. Instructions 
would be issued to ensure that such instructions are not issued in 
future. The Capital and Revenue Budgets of the Civil Aviation 
Department were disccussed by the Secretary Aviation wi th  the 
Director General of Civil Aviation, and the Additional Chief 
Engineer (111, Central Public Works Department on 28th March, 
1966. It  was however, difficult at that stage to state whether the 
anticipated excess was a firm figure as the latest information regard- 
ing expenditure was awaited from one or two circles. It  was possi- 
ble that the figure might go down. particularly because strict instruc- 
tions had been issued to all the authorities concerned to Limit the 
expenditure to the Budget Estimates. Having regard to the fact 
that the excess amount of Rs. 20 lakhs against the Budget Estimates 
of Rs. 680 lakhs =presented a sman percentage (37,) and that a 
small variation is inevitable in a budget of this size and the fact 
that even the figure of excess amount was not firm, it was felt that 
rather than take an advance from he Contingency Fund of lndin and 
surrender a part or whole of it later, the anticipated small excess 
may be left uncovered in the hope that the estimates may not be 
exceeded. The expectation was substantially justified in as much 
as only an excess of Rs. 8.44 lakhs (approximately) which is 1.24% 
of the total grant, occurred as against the  flgure of Rs 20 lakhs. 
anticipated earlier. 

The bulk of expend~ture under the above two group heads was . 
adjusted in the Supplementary Accounts for 1965-66, when i t  was 
not possible to take action to cover the excess by obtaining a Supple- 
mentary Grant or an advance from the Contingency Fund of India. 
The total expenditure accounted for upto 31st March, 1966 under the 
GroupHeads "C-Works" and "I,-Suspnsc" was Rs. 1,43,18,275 and 
Rs. 1,40,92,111 as against the Anal grant of RY. 1,52,64,N and 
Rs 1.48.00.200 respectively. 



Excees over voted grants had occurred also in 19684 and 1964-65 
to the extent of Rs. 48,32,006 and Rs. 44,23,609 respectively. As in 
the year 1965-66, the excess% in the earlier years occurred mainly 
under Group Heads "G-Works" and "L-Suspense", the total amounts 
of excess under these heads being Rs. 48,!5'7,162 and Rs. 40,92,174 
respectively. By and large the excesses under the two Group Heads 
"G--Worksw and '%-Suspensev' occurred almost under similar 
circumstances. 

In view of the fact that excesses over voted grants have occurred 
in three successive years from 3963-64 onwards, instructions are 
being issued to all concerned to exercise tighter control over expm- 
diture by reviewing the progress of expenditure periodically, i t  ne- 
cessary at more frequent intervals, on the basis of the latest figures 
of expenditure already incurred and liabilities entered into. It is 
expected that in view of the instructions now being issued, such 
excesses will not recur in the following years. 

It is requested that the excess of Rs. 8,43,983 in the voted portion 
of the Grant for the year 1965-66 may be recommended for regulari- 
uation under Article 115 of the Constitution. 

Sd. - R. C. DVTT, 
Secretary 40 the Gout. of India, 



MINISTRY OF COMMERCE 

Note for Public Accounts Committee for regularisation of excess 
expenditure disclosed in the Appropriation Accounts (Civil) 1965-66 
under Grant No. 115-Capital Outlay of the Ministfry of Commerce. 

Final Grant Actual Expenditure Excess 
fb1.5000 8 1,4737'37 t 1332,767 - ----- - - - - - - 

The total excess under Grant No. 115-Capital Outlay of the 
Ministry of Commerce as disclosed in the Appropriation Accountu 
(Civil) 196566 is Rs. 1'32,767. 

The excess has occurred mainly under the Group head 'B. Capital 
Outlay on Free Trade Zone at Kandla' under the minor head "B.1- 
Works". On the basis of 10 months actuals and liabilities likely to 
be adjusted by the close of the financial year, the final grant. at the 
time of final estimates for 1965-66, was assessed at Rs. 30,13,300 
against the original Budget Grant of Rs. 37,71,300. The work on the 
Kandla Free Trade Zone is mainly being executed through the agen- 
cy of the Kandla Port Trust who are being given advances from 
time to time by debit to the minor head "B4.-Suspense". 

The excess under "B. 1-Works" was due to adjustment of the 
debits towards the close of the financial year 1965-66 of the paymcnb 
on account of C.I. Pipes (Rs. 1 lakh) and pig lead (Rs. 163 lakhs) 
orders for which were placed in November, 1964 and July, 1965 
respectively. At  the time of fixation of the final grant for 1965-66 
based on ten months actuals, no intimation had been received from 
the Kandla Port Tmst about the raising of the debits mention'ed 
above having been adjusted by March 1966. The adjustment of 
these outstanding liabilities could not be foreseen while assessi~g 
the Anal grant in respect of Group head "B.--Capital Outlay on Frec 
Trade Zone a t  Kandla", and thus resulted in a net excess of 
Rs. 2,32,701 under this Group head over the voted grant. This 
excess of Rs. 2,32,701 was partly offset by savings under other group 
heads in  the Demand resulting in a net excess of R. 1,32,767 under 
Ihe Grant as a whole. 



In accordance 
expenditure may 
ment. 

3 1 

with Article 115 of the Constitution, the exceso 
be recommended for regularisation by the Parlia- 

Sd./- A. C. BANERJEE, 
Joint Secretary 

to the Government of India. 

Vetted by the A.G.C.R., New Delhi under his U.O. No.  RR2--31 
67-681292, dated 18th July, 1967. 

2296 (Aii) LS-3. 



MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP- 
MENT & COOPERATION 

-Note explaining the reasons for the excess of Rs. 2,801/- under 
Grant No. 116-Capital Ooutlay of the Ministry of Community 
Development and Cooperation, as disclosed in Appropriation 
Accounts (Civil) 1965-66. 

The Appropriation Accounts 1965-66 in respect of Grant No. 1 1 6  
Capital Outlay of the Ministry of Community Development and Co- 
operation have disclosed the following position: 

Final Grant Actual (Rs.) Exces.; (K6.) 
Expenditure 

I I ,oo,ooo I I ,oz,So I 2,801 
-- - - -- - - - - . 

The excess in the above Grant occurred due to adjustment of old 
debits amounting to Rs. 7,834 on account of incidental charges 
incurred on T.C.M. material and equipment the last consignment of 
which was received in January, 1959 under the T.C.M. Programme. 
This old liability was partly met by saving in other Accounts circles 
leaving the net excess of Rs. 2,8011-. 

The excess which is only 0.25 percent of the final grant may 
kindly be recommended for regularisation by the Parliament under 
Article 115 of the Constitution of India. 

Sd,  - N. A. AGHA, 
Joint Secretary 

t o  the Govt.  of  India.  



APPESDIX IV 

(Ref. Paras 2.8 and 2.9 of Report) * 

MINISTRY OF HOME AFFAIRS 
Note regarding the amount expended in excess of the grant for the 

, year ended 31st March, 1966 in respect of Grant No. 22-Tribal 
Areas for 1965-66. 

Final Grant 17,17,68,mo 

Actual Iixpcnditure 16>73,77,269 

Excesc 56,09-269 

Thc major escess occurred m a n l y  under the followng head for 
the reasons given below:- 

Account I 
x ;. .:I I lk'- \ )  

-- -- --- - - - -. - --- - - - - - 
Final A c x a l  Excess 
Grant expendi- 

ture 

2. An amount of Hs. 820.31 lakhs svas originally provided under 
the head B.1(1)-Assam Rifles during the year 1965-66. Increased 
expenditure to the  estent noted was ant.cipated under !he 
following units of this Head for the reasons given against each: - 
B.I(I'l ~ 2 )  -I'd}. trf Esfts. 11s. 16,6S,po 1 Due to ret.ersion of pay n. I(1) 3)-.\ll~~wances Si- I l w .  Rs. 5,19.400 j sa~les of staff. 

13. I \ I  I '5)-Other (:h,irges. Rs. 6,27,occ Dur: to increased expen- 
diture on porterage 
on account ot' deploy- 
ment of force in Saga- 
land. 

B. I(I)(li)-P~rchi~t.  & hlaintcnancc of A!. -l'. Due to provision of ve- 
Its. .~,C)Z,IOO hides and Supply of 

B .  Vehicles for 
carriage of rations. 



B. I(1) (8)-Works. Rs. 2,00,00o Due to  construction of 
the following :- 

(I) Protection unit. 
(2) Ration godown in 
Nagal and 

(3) Elcctrificution work 
at Laitkor and accom- 
modation of 18 Bn. 
.\ss:in~ Rifles. 

Duc to thc follo\ving rca- 
snnc :- 

( I )  1ncre.w in the rate 
of rations. 

(2) Hiring of c i \ 4  trans- 
port !;)r carriage of 
~stions. 

(4) Increase in the rates 
for animal rition, fuel 
and cnal, etc. 

B.I(I\ ( 1 1 ) -  Grants-in-aid. Contribution, etc. Due tn prtwision for new 
Rs. 5 , ~ .  ' 18th Rn. of Assam 

Rifles. 

3. A n  amount of Rs. 5,36 lakhs was available from savinqs under 
other units of appropriation under the above head. Thus, the net 
amount of Rs. 59.86 lakhs (Rs. 65.22 lakhs-Rs. 5.36 lakhs) v,.as finally 
reappropriated to the Head B.I(I)-Assam Rifles. 

4. The actual expenditure under the head. however, amountcd 
to Rs. 945.23 lakhs, thereby resulting in an excess of Rs. 65.16 lakhs  
under this head and an over-all excess of Rs. 56.09 lakhs in the grant 
as a whole. 

5. This excess was mainly due to adjustment by the A.G., Assam 
and Nagaland, in March, 1966 Supplementary accounts of certain 
arrear book debit bills (amounting to Rs. 62.42 lakhs) pertaming to 
the past years (1962.63 and subsequent years) raised by the Con- 
trollers of Defence Accounts on account of supplies and service 
rendered to the Asarn Rifles in previous years. The full details of 
these debits were not intimated to the NEFA Administration by 
the Controllers of Defence Accounts or by the A.G., Assam and 



Nagaland, and the Administration had no opportunity of verifying 
them. In the absence of firm intimations from the Accounts Officers 
concerned, it was not possible to anticipate such huge adjustments 
in March, 1966 Supplementary accounts to enable a supplementary 
grant to cover this expenditure being obtained in time. 

6. Minor excess also occurred under the following gmup heads 
for the reasons explained below :- 

Account I 
(Ks. in lakhs) - _____-_I--- - -- 

Final Actual Excesi 
grant cxpdr. 

- -- - . - . --- . . - --- --- -- -- -. 

An amount of Rs. 20.20 lakhs was originaIly provided for under 
the head A.1(1)--Civil Secretariat during the year 1965-66. In- 
creased expenditure was anticipated under this head and therefore, 
an amount of Rs. 3.86 lakhs was provided by re-appropriation. The 
actual expenditure under the head, however, amounted to Rs. 25.34 
lakhs, thereby rebiulting in an excess of Rs. 1.28 lakhs. This excess 
is attributable to the following reasons:- 

(i) Drawal of arrears of pay by some IFAS Officers from Shillong 
treasury as well as from Treasuries outside Shillong, as a result of 
re-fixation of their pay (0.81 lakhs); 

( i i )  Increased expenditure on local purchase of stationery, tele- 
grams and tclcphones (Rs. 0.34 lakhs); 

( i i : )  Unforeseen expenditure in connection with Bharat Darshan 
tour of Lamas and purchase of equipment for Secretariat Training 
Classes. (Rs. 0.12 lakhs). 

Acco~lnt I I  
(Ks.  in lakhs) 

---._ _. _. _ . . _ . -- .... ---- ----- 

Final r l ~ n a l  Excess 
grant Expdr. 



An amount of Rs. 22.45 lakhs was originally provided for under 
this head. A saving of Rs. 0.84 lakhs was anticipated under this 
head and was re-appropriated. The actual expenditure under the 
head, however, amounted to! Rs. 24.29 lakhs thereby resulting in an 
excess of Rs. 2.68 lakhs. which is attributable to the fcllowing 
factors : 

(1) Launching of Grow More Food Campaign and intensification 
of developn~ent activities in the interior of NEFA, in:luding h r d e r  
areas (Rs. 1.70 lakhs). 

(2) Unforeseen expend1tul.e on extensive tour,ng by techn~cal 
officers and staff in connection with the development of Board aicas 
and settlement of Chakrna Refugees and also due to dsa\vnl by stab 
of arrears of pay and allowances consequent on the iwis!on of pay 
scales of 1959 and 1964 (Rs. 0.98 lakhs). 

7. The excesses amounting to Rs. 69.12 lakhs under the above 
heads were counter-balanced to some extent by savings elscwhcrtY 
in the Grant bringing down the net excess under the Grant as a 
whole to Rs. 56,09,269. 

H. In accordance with Article 115 of the Constitution this excess 
expenditure is required to be regularised by the Parliament. 

9. This has been seen by audit who have made the following 
observation: - 

Audit Okervat  t o m  

As the expenditure on account of cer tah liabilities of the past 
years (1962-63 and su'hsequent years) were not adjusted in the 
accounts of these years, the Ministry should have made rwcssary 
budget provision during the year 1965-66, and watched :he old 
liabilities through the 'Liability Register'. 

Reply of the Government to t h e  audll observations : 

The Assam Rifles were instru~ted In the past to  rnalntarn a 
1.abillty register and the need and importance of rna ln t a~n ln~  ~t has 
once again been stressed on them. Now a careful revicw 1s brtne 
conducted to ascertain all unadjusted past debits In order to avoid 
recurrence of excess expenditure due to abscn-e of any p!m7iston 
for the past years' debits. 

1. 

A. D. PANDE. 
Joint Secretary to  the Government af India. 



APPENDIX V 
(Ref. Paras. 2.10-2.13 of Report) 

MINISTRY OF EXTERNAL AFFAIRS 
SUBJECT: -Regularisation of excess ouer voted grant No. 23- 

External Aflairs, disclosed in the Appropriation Accounts 
(Civil) 1965-66. 

The amount voted during 1965-66 under Grant No. 23-External 
Affairs was Rs. 18,83,000. However, the actual expenditure amount- 
ed to Rs. 18,95,20.443. Consequently, there was an excess of 
Rs. 11,97,443 over the sanctioned grant which requires regularisation. 

The excess of Rs. 11,97,443 which is 0.63';; of the overall expendi- 
ture was mainly due to expenditure incurred/adjusted under the 
group head "D-Subsidies". The excesses in the grant under the 
relevant heads are given below: - 

Group IIC~IJ Original Final Actual Excess: L)Rea- 
grwt gnnt expendi- Savings(-)sons 

tur: over fi- for 
nal grant ex- 

es s 

(in lakhs of rupees) 

I>. Subsidies Bhutan & Sikkirn 627.07 563.07 5go.or(+) 26.94 (a) 
Subsidy 

--. -. . . .--- --.. -- -. . --- .*a 
3. The above excess was offsct by savings under the heads-Tech- 

nical & Economic Cooperation between India and other developing 
countries (Rs. 12.98 3akhs) due to non-materialisation of some 
schemes of assistance, Repatriates from Burma (Rs. 8.07 lakhs) due 
to non-payment of the claims of the Shipping Companies relating to 
repatriation passages ending scrutiny, other publicity expenditure 



(Rs. 13.16 lakhs) due to nun-settlement of bills relating to P & T" 
charges and under other heads (Rs. 1.88 lakhs) due to non-receipt of 
debits mainly for furniture supplied to the E.A. Hostel. 

4. The reasons which contributed to the expenditure going in 
excess of the provision of funds under the above heads are given 
below : - 

(a) The excess of Rs. 26.94 lakhs (which forms 4.5% of the 
overall expenditure under this head) was on account of 
adjustment of book-debits relating to supplies made to 
Bhutan (Rs. 16.44 lakhs) and to Sikkim (Rs. 10.50 lakhs). 
The position in this regard is as under: - 

(i) Bhutan Subsidy.-The excess of Rs. 16.44 lakhs occurred 
under this head due to adjustment of debits pertaining 
to previous financial years which were raised by the 
Defence Accounts OEcer for supply of Army stores to 
Bhutan Govt. Final grant under this head proved to be 
insufficient because of non-receipt of timely intimation 
from the supplying agency (Army authorities) of the 
financial sanctions which under the existing procedure 
are issued by them direct. Necessary steps are being 
taken that in future the Ministry of Defence give the 
timely information to enable adequate provision being 
made in this regard. Further more, there has been an 
arithmetical error to the extent of Rs. 1.72 lakhs 
(Rs. 1,$2,368) in calculating the value of 440 bags of rice 
issued under voucher No. Dry. (Intrat) (IV)/30 dated 
15th May, 1965. included in the Controller of Defence 
Account, Patna Exchange Account (for Rs. 20,11,318.59) 
for 12/59. This error has been accepted by the Con- 
troller of Defence Accounts, Patna, and the A.G.C.R., 
New Delhi. The net excess under this head is therefore, 
Rs. 14.72 lakhs (Rs. 14,71,956). 

(ii) The balance of Rs. 10.50 under Sikkim-Subsidy was also 
due to similar reasons viz; adjustment of debits relating 
to previous years. 

(b) The excess under these two heads ("B" & "C"), which is 
less than 2.0:; of the overall expenditure, was due to the 
Indo-Pakistan conflict as our Missions & Posts were re- 
quired to incur some unforeseen additional expenditure 
on publicity and towards cables/telegrams to the Ministry. 
It was anticipated that some savings would accrue for 
meeting the excesses arising under other heads. But these 
anticipations did not materialise. 

(c) The excess of R.;. 8.08 lakhs under this head was also 
mainly due to the Indo-Pakistan conflict, which necessita- 
ted temporary transfer of a sizeable number of posts/ 
officers and staff from our Missions in Pakistan to Head- 
quarters. The upward revision of P & T charges, changes 



jn incumbency and acceptance of some old debits also con- 
tributed to some extent towards this excess, which is 
about 3% of the overall expenditure. 

(d) The excess of Rs. 3.42 lakhs which is about 6% of the over- 
all expenditure under this head was mainly due to in- 
crease in expenditure on the maintainance of Tibetan 
Refugee camps on account of increase in the number of 
inmates, price of food stuffs, etc. 

5. The excess of Rs. 11.97 lakhs (Rs. 11,97,443) may kindly be 
recommended for regularisation. 

Sd/- ANTHONY G. MFNESES, - Joint Secretary (AD) .  
No. Q(BF.1) 7341(1)/67. 18th October, 1967. 



APPENDIX VI 

(Ref. Paras 2.14 and 2.15 of Report) 

MINISTRY OF HOME AFFAIRS 
Note regarding the amount expended in excess of the grant for 
the year ended 31st March, 1966 in respect of Grant No. 119- 

Capital Outlay of the Ministry of External Affairs 

Original Grant (Voted) . . I ,~O,OO,OOO 
Supp1ement:lry Grant (I'oted . . IO,OO,OOO 
Total Grant >\'cited) . I ,6o,oo,ooo 
Actual Expenditure 1,7%75,379 
Excess - ~ 8 , 7 5 , 3 7 9  

The excess occurred unde! the foliowing head for the reasons 
given below: - 
Major Head-124 

A-Capital Outlay on the schemes of Govt. trading. 

A.1.-Procurement of Food Stuffs and other essential commodities 
for Tribal Areas. 

A.1(1)-North East Frontier Agency. 

Final Grant Actual Expd. Excess 

T ~ P  NEFA Administration runs a State Tradmg Scheme relating 
to food stuffs and other essential commodities for' the f a c i 1 . t ~  of 
thc local population and Government servants in NEFA and , 1' a m -  
land on a "No profit-No loss" basis. A provision of Rs. 1.50 crorcs 
was included in the budget for the year 1965-66 for the procurement 
of food stuffs etc. under Head-A.1(1)-NEFA. In their six mon?hly 
estimates, as per liability register the NEFA Administration 4 i -  



mated their requirements under this head at Rs. 175 l a k h s - a n  
increase of Rs. 25 lakhs over the  original provision, mainly t o  meet 
the increased dm,?!@ for supplies from Nagaland Government and 
also due to rise in  the price of Food Stuffs, especially rice. The 
price of rice a t  the time of framing of the Budget estimates was 
Rs. 42.87 per quintal, but later (in November, 1965) increased to  
an average of Rs. 64 per quintal. The needs of the  Administration 
in this behalf were examined in consultation with the Ministry of 
Finance. The later fixed (December, 1965) the Revised Estimates 
under this head for the year 1965-66 a t  Rs. 160 lakhs in the light 
of' a-tual expenditure during the previous year and the first five 
nmnths of the  year 1965-66. But in January 1966, the NEF.?. Ad- 
rxinistration requested the  Ministry to restore the cut and a A e d  
for a Supplementary Grant of Rs. 25 lakhs under this I-.r;id a ! t r .~ '  
taking into account the actual expenditures for the first eight rnonrhs 
:and the liabilities incurred for the rest of the year. The Adml:!:s- 
t~,atior! also st2tctd tnat the excess demand was mainly due to In- 
creased demand frnm the Nagaland Government by about Rs. 5G 
lakhs which, if accepted in full. would have resulted in the estimate 
being raised to over Rs. 2 crores. As it was not poss ib!~ for the 
NEFA Administration to exercise any ?lose scrutiny of the Naea- 
land Govern~nent demands, the cstimat,e was restricted to Rs. j'i5 
lakhs. Since, however, the Revised Estimate of Rs. 160 lakhs was 
fixed only a short time ago (December 1965). i t  ivas not considered 
necessary to ra se the Revised Estimate to Rs. 175 lakhs. Acco!d- 
ingly, only a supplementary Grant of Rs. 10 lakhs was ohta i~wd :n 
Ft b~.ua~.y 1YGG. 

2 Thc Adrnlnlstration iva> nskcd to ~est r lc t  the expenci1tut-e to 
thc sanct!oned appl.opria:,on , : Rb. 160 lakhs. but th? adjust!nent 
c ~ f  book deb.ts for the liabilit~es already committed dunn:: t h r  \'ear. 
particula1.1y those relating to the  pro-ur-e~nent of rice t h ! c ~ ! s h  the  
:vlinlstry of Food aud rlgriculturt! could not bc prevented. I n  this 
connclc.tion it may be stated that the NEFA :ld~ninis:rat.vn \(.as 
a w a w  (on the hasis of thc Liability Register maintained by : t )  of 
the pl.tssiblc esccss expenditure of Rs. 25 lakhs over the final grant. 
B u t  a s  the Administration was not sure of adjustment of debits 
on account of all the liabilities incurred during the  \..*xi:.. ;-IO s:cps 
were taken t o  obtain a further Supplementary Grant or an  advance 
from the Contingency Fund of India to cover the expenditure. 
klowever, the actual expenditure came to Hs. 1,78,75,379, resulting 
in an excess of Rs. 18,75,379. 



3. In accordance with Article 115 of the Constitution the excess 
expenditure of Rs. 18,75,379 may kindly be recommended for re- 
gularisation by the Parliament. 

4. This has been seen by Audit. 

Sd./- A. D. PANDE, 
Join3 Secretary ta the Govt. of India.. 



APPENDIX VII 

MINISTRY OF FINANCE 

F. NO. 11 (2)/67-Ad. N - A .  
Note for regularisation of excess of Rs. 3,23,488 as disclosed in the 
Appropriation Accounts (Civil) , 1965-66 i n  Voted portion of Grant 

No. "26-Customs". 

Total Grant Actual Excess 
Expenditure 

1965-66 

Rs . Rs. 

5,94>71,488 (-+)3,23,488 

There was a total budget proxision of Rs. 5,01.48,000 in the 
Customs grant for the year 1965-66. The actual expenditure was, 
however, Rs. 5,04,71,488 which resulted into excess of Rs. 3.33.488 
over the original grant. The excess is made u p  as under:- 

(i, B-Sea Customs Charges at Ports. . (, -)2,92,92 3 
( i i )  C-Land Customs Charges. (--)65,352 
(iii) Savings under other sub-heads : . -13 4,805 
(iv) Charges in Engiand. . . ( -) I 8 

h'zt Exct-ss . (+)3.23,;)88 

l 'he  above excess is attributable to the follou~ng tu.0 iac:o13s: - 
(a)  Enhancement in the rates o j  Dcarncss Allownncr! ( E s .  2.53 

lakhs).-In the first week of  February, 1966 the Govcnunent of 
India lssucd orders enhancing the rates of Dearness Allo~vance 
w.e.f. 1st December, 1965. This increase i ~ ~ \ ~ o l v e d  an additional 
expenditure of Rs. 2.53 lakhs approximately ( t 9 i . z .  Rs. 1% lak!ls 
undcr the group head B-Sea Customs Charges at the Po:ts and 
R s  0.65 lakhs under the head C-Land Customs Charges). No budget 
provis:on cxlsted in the grant to meet this additional liability. :It 
that time the only course open was to apply for an advancc from 



the contingency Fund of India but this was not done in the hope 
that we might effect some savings to meet the above additional 
expenditure. However, saving did not materialise. 

(b) Increase in the Commission Charges paid to the D.G. P. & T .  
(Rs.  1:05 laklzs) .--The P. & T. Department is paid Commission a t  

the rate of 5 per cent of the amount of Customs duty collected on 
articles od inward foreign letters and parcels through the inter- 
mediary of Post Ofices. The actual commission charges payable to 
the P. & T. Department are worked out by the Accountant General, 
P. & T. after the close of the year and adjusted in the Customs 
grant by book transfer. 

The Budget grant for the year 1965-66 was Rs. 18.98 laiihs for 
ptyment of commission charges to the D.G. P. 8: T. and the K t ~ s ~ d  
eztimates were placed at Rs. 23.49 lakhs. However, the actual cs- 
pvndlture had been Rs. 24.54 lakhs whiA revealed an incrra:e of 
Rs. 1.05 lakhs over the modified grant. The excess had been due 
to more realisation of customs duty t h ~ o u g h  the agency m [  Post 
OZces resulting in more paynlcnt of Comnnlss~on charges t o  the 
P. & T. Department. 

The above two factors account for an  csccss of Rs. 3,59275. This 
haa been partly counter balanced by savings of Rs. 34,'i4;Y under 
other heads, thus, resulting in net excess of Rs. 3,23.488 in the 
Customs Grant. 

In the 5rcumstances explained above. there had brcn all ovcAr- 
all excess of Rs. 3.23,488 in the Customs G ~ a n t  during !hc year 
1965-66 w h ~ c h  requires regularisation by the Parliament ~mrh I- Art. 
115 of the Constitut:on. 

Additional Secretaru t o  the  Governmci?t o,i India. 



.... APPENDIX VIII 
MINISTRY OF FINANCE 

F. NO. 11(5)/67-Ad. IV-A. 

Excess in voted portion of Grant No. 27-Union Excise Duties- 
1965-66 

Original Grant 
(including Supplemen! ary 

Granr )-I 965-66. 

Actual Escess . 
Expenditure 
I 965-56 

T h e ; . ~  was a Budget prov~sion of Rs 12,44,34,000 ,n t h e  I'n:on 
Excise grant which was subsequently increased to Rs. 12.85 09.0W 
by obta in~ng a Supplementary Grant of Rs. 40.7.5 000 (Vo!ed) 
February. 1966 for mcctlng nddjtlonal expenditure on account of 
rcvlslon in the rates of Dearness Allowance from 1st  Octohcl'. 1 9 t 3  
and 1st March, 1965. The actual expenditure had. h o w v e ~ -  been 
R.; 12.99.43,746 which revealed an excess of Rs. 14 34.746 ovc:. t he  
o r ~ p n a l  grant The above excess is made u p  as under .  - 

.\lodifiect .Actudl 1',1riaticns 
grant. Espenditure 

(ii) C-Chargcs on colleaicm 
of Cniorl Escisc D u t i ~ 5 .  7,448 1,803 7,45,19,167 (-)3,3~,367 

(iii) D-Chnrpcs on  collccr ion 
of I ~ m d  Customs I lut) . .  1,(j,73,am I ,62,r 6,074 (+I 643,074 

(iv) G-I',stablishment chnrpcs 
paid to other Govrs. 

Deptts. etc. 



. The broaQ reasons for the above net excess of Rs. 14,34,746 are 
as follows:- E 

(a) Enhancement in the rates of Dearness Allowancd (Rs. 7.25 
lakhs).-In the first week of February, 1966, the Government of India 
issued orders enhancing the rates of Dearness ALlwanm w.e.f. 1st 
December, 1965. This increase involved an additional expenditure 
of Rs. 7.25 lakhs (approximately) during the year 1965-66. The 
prescribed date for applying for Supplementary grant had already 
passed. An advance from the Contingency Fund was not applied 
for as at  that time it was expected that the Collectors might be 
able to effect Savings to meet this additional expenditure, but this 
did not happen. 

(b) Increase in expenditure on Match Excise Banderols.-Expen- 
diture on freight on Match Excise Banderols in Madras has been 
unexpectedly hea~yr during the year 1965-66 v iz .  Hs. 3,OS.COO as 
against Rs. 1,17,729 and Rs. 1,18,608 during the last two years 1963-64 
and 1964-65 respectively. ~ x ~ e n d i t u &  of Rs. 1,OT1000 wily had been 
incurred on this item upto December, 1965 and on the basis of past 
trend of expenditure, the total requirements for the whole P a r  
1965-66 was expected to be about Rs. 1.30.000. But towards the 
close of the year. Controller of Stamps. Nasik had to rush ~ a n d ~ d l s  
to  various Treasuries on account of their acute shortage and thus 
an unexpectedly heavy expenditure was incurred on this item. Ex- 
penditure booked on this account in Madras Circle nf accoun! was 
about Rs. 2 lakhs towards the close of the year. 

(c) Unanticipated adjustment of debits.-(i) Orders were placed 
with a firm through the agency of D.G.S. & D. for const.ruction of 
20 wooden launches at a cost of Rs. 1,20.000 per launch for mti- 
smuggling work in the year 1964. The payment towards cost of 
these launched was to be made in parts on completion of various 
stages of construction by the firm and no fixed-amount was pnyab!e 
to the firm on this account in a particular year. Vpto thc end of 
the financial year 1965-66, the Collector of Central Exc;se. Hrmibay 
had neither any intimation about the raising of the debits on th:s 
account nor he expected and debits during the year. As such the 
budget provision made for this purpose was utilised by re-appro- 
priatlon to meet a part of the excess on account of the revision of 
rates of Dearness Allowance from 1st October, 1964 and 1st M ~ r c h ,  
1965. However, after the close of the vear. P.A.O. of the D.G.S. & D 
raised debits amounting to Rs. 3,42,000 representing part pilyment 
on completion of the 1st stage of construction of the bod?7 of launches 
by the f in11 and the Aczountant General, Maharastra adjusted them 
in the acc wnts books during the year 1965-66. It was only after 



31st March, 1966 that the Collector came to know sbout the adjust- 
ment of the above debits in the accounts books. Tn view ot these 
circumstances, no funds could be retained to cover the above debits. 

(ii) Accountant General, West Bengal made an unexpected Book 
adjustment in the accounts for 1965-66 under the sub-head "G- 
Establishment charges paid to other Governments Departments etc." 
representing payment to State Police. This resulted in an e x x s s  
of Rs. 46,566 under this head. 

( d )  Enexpected heavy expenditure under variovs other items 
(Rs. 1.45 Iakhs) .--The balance excess of Rs. 1 -45  lakhs is due to the 
reason that actual expenditure had been more than anticipated under 
various items like 'Law Charges', Payments of Reu7ardf to Infor- 
mers', 'Re-imbursement of medical claims' etc. 

Tn t h e  circumstances explained above, the excess of Rs. 14.34,746 
in the Voted Section in the Union Excise grant has bee:! duo to 
factors beyond our  control. The excess requires regularisation by 
xhe Parliament under Article 115 of the Constitution. 

Sd.1'- T. C. SETH. 
Joint Secretary to  the G o v e ~ ~ ~ ~ e r t  of Zvd~a. 



NOTE FOR PUBLIC ACCOUNTS CONMITTEE 
Excess expenditure under the Grant No. 29-Stamps during 

1965-66 (Reference para 28 (a) (9) of the Audit Report (Civil) 1967). 

Total Budget Expenditure Excess for 
Grant for 1965-66 for 1965-66 I 965-66 

Rs. Rs. Rs. 

The excess occurred mainly under the Group head B1 (1)-Press 
Charges--Rs 1.48 lakhs. The excess over the sanctioned Grant was 
mainly due to the provisional assessment of duty on imported 
paper by the customs authorities in the absence of invoices. The 
provision in the Budget Estimates was made on the cost of the goods 
as known at the time of framing the  estimates. These estimates 
were not revised as in several cases the bills in respect of the duty 
assessed were received with the vouchers for debits raised by the 
Accountant General, Maharashtra in March 1966-1 and I1 Supple- 
mentary Accounts. 

The Customs authorities charged duty amounting to Rs. 97.47 
la&, as against the correct assessment of Rs. 53.99 lakhs. Imme- 
diately after the adjustments in respect of the assessed customs 
duty were cam& out in the cash accounts, claims for refund in 
respect of all the over assessed items were made. Out of a total 
of 43 items amounting to Rs. 43.48 lakhs, nine have already bee11 
settled by the Customs authorities and the other items are expected 
to be aettlsd rhortly. 

But for the excess assessment of Rs. 43.48 lakhs during 196566 
referred to above, there would have been actually a saving of Rs. 
11.82 lakhs due to non supply of indigenous papers (post-card and 
Air letter) during the financial year 1965-66. The increased expen- 
diture during the year has been offset partly by this saving and 
minor savings under other heads, reducing the excess to onlv Rs. 



31.48 lakhs, so far as this Group Head is concerned. Taking into 
account minor excesses and savings under other Group-heads, the 
net excess under this Grant, however, works out to Rs. 26,25,973. 

It is requested that this uncovered excess of Rs. 26,25,973 under 
the Grant be now recommended for regukvisation under Article 
115 of the Constitution of India. This has been seen by Audit. 

Sd./- ( S .  S. SHIRALKAR) 
Additional Secretary to the Gout. of India 



APPENDIX X 

Note explaining the masons for Excess in Grant No. 30-Audit bsr 
the Appropriation Accounts (Civil) t965-66 

VOTED 
Rs. 

Original Grant . 16,01,32,0oo 
Supp!ementary Grant . . ~5,oo,ooo 

- -  -- 

TOTAI. : . 16,56,32,000 
Actual Expenditure 16,57,28,871 -- 

Excess . 96,871 
Percentage of Excess over the 
hr. final Grant. 0.06(:,, 

At the time of preparation of the Revised Estimates for 1965-68 
an excess to the extent of Rs. 89.52 lakhs; mainly on account of revi- 
sion in the rates of Dearness Allowances with effect from 1st March. 
1965 and House Rent Allowances with effect from 1st July ,  1965; 
was assessed. However, on account of stress on economy in expen- 
diture a Supplementary Grant of Rs. 55 lakhs only was obtained 
and it was expected that the remaining excess of Rs. 34.52 lakhs 
would be met by making all out efforts to minimise expenditure. 

While a major portion of the anticipated excess was realised yet 
r small excess of Rs. 96,871 (0.06 per cent) has occurred over the 
final grant which requires regularisation under Article 115(1) (h)  of 
the Constitutioa 

Sd., - (P. N. RHANDARI) 
Deputy Comptroller and Auditor General of India. 



APPENDIX XI 
NO. F.3 (50) -B/M 

Govmmmm OF INDIA 
MTNISTRY OF FINANCE 

New Delhi, the 29th June, 1967. 

SUBJECT: -Regularisation of excess in Grant No. 35--Territorial 
and Political Pensions in Appropriation Accounts (Central) Civil, 
1M5-66. 

Final Grant . 21,87,000 

Actual Expenditure . 22,28,728 

Excess 41,728 
This Grant includes provision for payment of (i) Political Pen- 

sions (other than Privy Purses), (ii) Charitable Allowances to the 
members of the families and servants of former Rulers and (iii) 
Pensions for other Political Considerations. The control in respect 
of the first two items rests with the Ministq of Home Affairs while 
that in respect of the last is with this Ministry, and in either case the 
provision is included in this Grant on the basis of the information 
furnished by the various Accounts Officers. Payments are made in 
accordance with standing sanctions for which the estimates are 
framed mainly with reference to the trend of actuals and such other 
relevant information as may be available with the a n i s t r y  of Home 
Afiairs or the Accounts Officers. 

2. The net excess of Rs. 41,728 under the Grant resulted mainly 
from an orcess of Rs. 73,805 under the Group Head "A. Political 
Pensions" counterbalanced by savings under other Heads in the 
Grant. The excess under the Group Head 'A' was due to larger 
expenditure under the Subhead 'A. 4Oudh Wasiqa Pensions'. 
which exceeded the final Grant of Rs. 3,68,200 by Rs. 3,05,392 a major 
portion of which was covered by savings under other sub-heads of 
this Group Head. 

The excess under Oudh Wasiqa Pensions was mainly due to 
unanticipated heavy commutation of pensions as well as payments 



during the year 1965-66 of the commuted value of such pensions 
authorised in the earlier year. As Wasiqa pensions below Rs. 5 are 
commuted compulsorily and the commutation of other pensions 
depends upon the requests for commutation made by the pensioners 
which cannot be anticipated, some variations are unavoidable under 
this Grant. In the circumstances, it is requested that the excess 
may be recommended for regularisation as required under Article 
115 of the Constitution of India. 

3. This has been seen by Audit. 

Sd./- A. R. SHIRALI, 
Joint Secretary. 



APPENDIX XI1 
MINISTRY OF FWANCE 

F. NO. 11/4/67-Ah. IV-A 

Excess in Grant No. "360pium"-19%46 
v- 

P. 26 of the Appropriation Accounts (Civil)-1065-66 and Para 
28(a )  (12) of the Audit Report (Civil), 1967-P. 36 

Original A m a l  
grant Expenditure Excess 

(includ~ng I 965-66 
Supplemen- 
tary grant) 

1 9 6 5 4  
- 

Original I 3,0j,72~000 

Supplementary I I Y ~ I ~ O O O  

There was an original budget provision of Rs. 3,05,72,000 in the 
Opium grant which was subsequently increased to Rs. 3,17,13,000 by 
obtaining a Supplementary grant of Rs. 11,41,000 which was neces- 
sitated due to higher out-turn of opium resulting in more payments 
to cultivators. Against this, the actual expenditure nad been 
Rs. 3,17,96,313 which revealed an excess of Rs. 83.313 over the origi- 
nal grant. 

The above excess is attributable to the following two factors:- 

(i) Enhancement in the rates of Dearness Allowance.-In the 
first week of February. 1966. the Government of India issued orders 
enhancing the rate of Dearness Allowance w.e.f. 1-12-1965, for which 
there existed no budget provision in the grant. The increase in- 
volved an additional expenditure of Rs. 33,300 (approximately) 
during the year 1965.66. Last date for applying for the Supple- 
mentary grant had been over and at that time the only course open 
was to apply for an advance from the Contingency Fund of India 
but this waa not done in the hope that the additional liability would 



be met from within the possible vvings in the grant which, however, 
did not materialbe. I 

(ii) Unanticipated Book adjustment of debib4'he other factor 
contributing towards excess in the Opiiun grant has been the adjust- 
ment by the Accountant General, Uttar Pradesh of some credit noteo 
amounting to Rs. 94,173 under the head "D-1-Ghazipur Opium 
Factory-D-l(4)-Other Charges" raised by the Railways on account 
of freight charges for the period from 1-12-1965 to 313-1966. These - 
debits were adjusted by the Accountant General in the March (Final) 
account for 1965-66 after the close of the financial year without prior 
intimation and acceptance of the debits by the Narcotics Department. 

In the Sanctioned grant for the year 1965-66, there existed neces- 
sary budget provision to meet the above liability. But in the last 
week of March, 1966 when no intimation about the raising of the 
above debits was received, it was anticipated that the debits would 
be raised and adjusted in the accounts during the next financial year, 
and this anticipatiion was coupled with the fact that railway credit 
notes are ordinarily adjusted in the accounts after 4 to 5 months 
from the date of issue as Railway take some time to raise debits 
through then- Accounts officers with the Accountant General Uttar 
Pradesh. Hence to avoid recurrence of situation like that for the 
previous year (1964-65) when there was final saving of Rs. 4,03,611 
under the above head due to non-adjustment of certain debits in the 
accounts, the funds were utilised by re-appropriation to meet excess 
under various other sub-heads. However, unexpected adjustment 
of the above debits in the accounts after the close of the financial 
year resulted in an excess of Rs. 94,173 under the above head. 

The above factor account for an excess of Rs. 1,27,473. This has 
partly counter balanced by savings of Rs. 44,160 under various other 
sub-heads resulting in net excess of Rs. 83,313 in the Opium grant 
which requires regularisation by the Parliament under Art. 115 of 
the Constitution. 

Sd./- D. P. ANAND, 
AdditioMl Secretary to the Government of India. 



APPENDIX XIIS 

NO. F. 7-2/67-B 

GOVERNMENT OF INDIA 

MINISTRY OF HEALTH AND FAMILY PLANNING 
DEPARTMENT OF HEALTH 

New Delhi, the 7 th  September 1967 

NOTE 

S r r a ~ ~ ~ ~ : - N o t e  for regularisation 0j excess expenditure of 
Rs. 70,283/-in Grant No.  4LMinis t ry  of Health for 1965-66. 

Final Actual Exces:; 
Grant Expenditure (+) 

Original , . 35,r 7,000 26,47,000 27,x 7,283 (--)70,283 

Supplementary Grant 1,30,3oo 

The excess occurred under the head 'A--Secretariat.' 

The sub-heads 'A.1-Pay of Officers', 'A.2-Pay of Establishments', 
'A. .%-Allowances, Honoraria, etc.', and 'A. 4--Other Charges' are 
mainly responsible for the excess of Rs. 70.283/- as indicated below- 

Final Actual Excess 
Grant Expenditure (+) 

Ax-Pay of Officers . 5,53,311 5,65,761 (+)12,450 
A.2-Pay of Establishments . 747,980 7,4gJ603 (+)1,623 
A.3-Allowances, Honoraria, etc. . 7,04,538 7,18,&7 (+)14,289 
A.4-Other Charges . . 340,587 3382~140 (+)41,553 

The reasons for variations against each primary unit are given 
below: -- 



Originally the Section OfRcers in the Department of Health used 
to prepare their pay-bills and used to draw the amount from the 
Treasury, but thiu procedure was changed with effect from January, 
1966 and a consolidated bill representing the pay of Section Ofacers 
was sumbitted to the Treasury, New Delhi. The amount of 
Rs. 12,450/- was not taken into account while framing the final esti- 
mates for this sub-head during 1965-66 as the pay bill of Section 
Officers' was prepared for the first time in accordance with the new 
procedure. 

'A.2-Pay of Establishment' (+) 1,623/- 

The following amounts were credited to the Government under 
major head '19-General Administration' during 1965-66 as reduc- 
tion in expenditure against the sub-head indicated above. The dates 
an which the amounts were credited to Government are given 
below : - 

S. Amount 
No. 

Date of 
Deposit 

While arriving at the figure of final estimates for 1965-66 a sum 
of Rs. 1,342/- was accounted for as reduction in expenditure agalnct 
the sub-head 'A.2' during 1965-66. 

'A.3-Allowances, Honoraria, etc.' (+) lWQ/- 
A supplementary Grant of Rs. 1,30,000 was obtained during 1065- 

66 to pay dearness allowance the enhanced rates announced by the 
Government of India earlier duriag that year. The provision made 
through the Supplementary &ant proved inadequate, as the pay- 
ment of dearness allowance at rates further enhanced by the Gov- 
ernment of India in February. 1966 could not be withheld durlng 
1965-66. 



37 
.'A. &-Other Charges' ( + )  41,553 

The excess expenditure was incurred in 1965-66 on the new office 
and residential lines sanctioned for the new officers appointed in the 
Ministry of Health and considerable shifting of telephones. During 
the year activities of the Ministry increased considerably and this 
resulted in rise in expenditure on local and trunk calls. Further, 
the Posts and Telegraphs Department also increased rent and call 
charges resulting further expenditure under this head wh~ch  could 
not be foreseen earlier. 

2 .  Sundries 

Excess expenditure under this head occurred due to the purchase 
of Air conditioners costing Rs. 20,000/- for one Joint Secretary and 
Chairman, Drinking Water Board newly posted to the Ministry 
during 1965-66. Besides the above, some other officers also joined 
the Ministry and this resulted in increase in expenditure on account 
of arrangements made for these officers for heating/cooling their 
rooms. 

3. Staff Cars 

One Chevrolet Staff Car was purchased from S.T.C. during 1965-66 
over and above the two staff cars already available. Being a second 
hand big imported car, i t  required frequent repairs and purchase of 
new tyres, tubes and accessories for which Rs. 6,876 were spent be- 
sides the initial cost of Rs. 16,356. Cars had to be provided for visit- 
ing VIPs resulting in considerable increase in the expenditure over 
and above the nonnal charges. 

According to the Ministry of Home Affairs orders, this Ministry 
had to switch over to Hindi typewriting as early as possible. Five 
new Hindi typkwriters costing Rs. 5,475/- were, therefore. purchased 
during 1965-66. This expenditure could not be foreseen a t  the time 
of framing the Budget Estimates 1965-66. Further, maintenance 
charges of old machines including replacement of parts were also 
responsible for increase in expenditure. 



The overall excess of Rs. 70,283/- which remained uncovered in 
the Grant No. 48-Ministry of Health during 1965-66, may please be 
recommended for regularisa tion. 

This note has been vetted by Audit. 

We have since appointed an Internal Financial Adviser and it is 
hoped that such irregularities will not occur in future. 

Sd/- GIAN PRAKASH, 
Joint Secretary. 

Min. of Health and Family Planning. 
(Depa7'tment of Health). 



'AUDIT OBSERVATION' 

Out of the total uncovered excess of Rs. 70,2831- an excess of 
--- Rs. 57,445/- has been explained as due to more expenditure under 

the sub-heads A. 2-Pay of Establishment, A. 3-Allowances, Hono- 
raria, etc. and A. 4-Other Charges. In this connection, the following 
remarks are offered on the excesses under each of the sub-heads :- - 
A. 2-Pay o f  Establishment 

It has been stated by the Ministry that a sum of Rs. 1,342;'- 
(representing recoveries) has been accounted for by them as reduc- 
tion in expenditure; but the same was not adjusted as such by audit 
while showing the total expenditure under the sub-head in question. 
In this connection, it is observed that under the gross system of 
budgetting recoveries are not to be taken in reduction of expendi- 
ture. They a r r  cithor shown separately in the Demands for  Grants 
or credited to the relevant Head of Account. 

A. 3-Allozcances, Honoraria, etc. 

The enhanced rates of Dearness Allowance were announced by 
the Govt. of India in 2/66. If the Ministry had to make payments 
as a result thereof the budget provision could have been augmented 
by taking advance from the Contingency Fund of India (even if no 
time was left for iaking supplementary grant). 

A. 4Other Charges 

From the dctails of the expenditure, under the sub-head. it is 
observed that expenditure in respect of most of the items was known 
to the Ministry and had actually been incurred much before the 
close of the financial year. For example, sanction for the purchase 
of the staff-car was issued by the Ministry on 12-4-65 and the car 
was purchased from the State Trading Corporation of India, Ltd.. 
on 22.5.65 Similarly. indents for the Hindi Type-writers were 
placed in May. 1965, and the suppIies were received by September, 

' 1965. 

Non-provision of funds by the Ministry in the cases mentioned 
above shows lack of budgetary control. 



APPENDIX XIV 

(Ref. Para. 2.18-2.21 of Report) 

MINISTRY OF HOME AmAIRS 

Ngte regarding the amount eqended in excess of the grant for the 
year ended 31st March, 1966, in respect of grant No. 62-L.M.&A. 

Ip1ands for 1965-66. 

Rs. 

Final Grant . . 57,86,000 
Actual Expenditure . ~ 9 ~ 6 3 , 0 7 4  

?he excess occurred mainly under the following heads and for 

Final Actual Excess 
Grant Expenditure 

- - - -. - - - - 
(Rs. in lakhs) 

Account I11 
D.2-Agriculture Fishery 

Schemes 0. 4 '56  

The original provision under the above head was Rs. 4.56 lakhs. 
An additional amount of Rs. 3.41 lakhs was pdQvided by re-appro- 
priation to cover the cost of fishing boats and machinery for canning 
factory. The actual expenditure under the head, however, amoun- 
ted to Rs. 8.89 lakhs, thereby resulting in an excess of Rs. 0.92 lakh. 
This was due mainly to adjustment by the A.G. Kerala, in the March, 
1966 (Final) accounts of certain payments on account of these boats 
and machinery which was not expected to materialise in 1965-66 and 
could not be providrd for. 



Account V 
B, I (I)-Expenditure 

on Steamer Service. 

In the original budget for 1965-66, a provision of Rs. 14.60 lakhs 
was made on account of payment of hire charges for chartering of 

the following two vessels viz. (1) M. V, Rajalakshmi, and (2) 
M. V. Dhanalakshmi for running the shipping service between the 
main land and the islands. The total charter hire for the two vessels 
as approved by the Government of India was Rs. 3,450 per day 
(Rs. 2,500/- for M. V. Rajalakshmi and Rs. 950/- for M. V. Dhana- 
lakshmi). During the year, M. V. Rajalakshmi performed 43 
voyages and M. V. Dhanalakshmi performed 28 voyages. 

2. While reviewing the position under the Grant of L.M. & A., 
Islands for 1965-66, as a whole, towards the close of the financial year 
1965-66, a sum of Rs. 0.46 lakh was re-appropriated from this  head 
due to a mis-apprehension. The total expenditure on steamer ser- 
vice during the year, however, amounted to Rs. 15.30 lakhs, resulting 
in an excess of Rs. 1.16 lakhs over the final grant under this head. 

3. The excesses under the above heads were counter-balanced to 
some extent by savings under other group heads bringing down the 
net excess under the Grant as a whole to Rs. 1,77,746/-. 

In accordance with Article 115 of the Constitution this escess es- 
penditure required to be regularised by the Parliament. 

5 .  This note has been seen by Audit. 

Sd./- A. D. PANDE, 
Joint Secretary to the Goct. of India. 



APPENDIX XV 

SUBJECT: -Reguhrisa tion of excess over voted Grant No. 69 
"'Ministry of Inforinatioiz and B~oadcasting", for the geav 1965-66. 

Total Grant Actual Expenditure 
Rs . Rs . 

Excess 
Rs . 

R T  

The actual expenditure in respect of Grant No. 69 under Major 
head 19, for "the Ministry of Information and Broadcasting-A- 
Secretariat", for the year 1965-66, was as follows which accounts for 
the excess: 

S .  Sub-Head Final Actual Excess (+) 
S o .  Grant expenditure Savings(-) 

Rs. Rs. Rs. 

3 A-2 Pay of Estt.. 6,1g,ooo 6,17,288 (-)1,712 

5 A-4 Other Charges . I ,71,000 I ,80,292 (-+)9,292 

6 A-5 Lump Sum provision 
for increase in D.A. 64,000 . . (-)64,000 

TOTAL 18~03,000 18~38,318  ("135,318 
p- 

The reasons for the variations shown in Column (5) with refer- 
ence to Col. (3) above, are as follows: 

(1)  Pay of Officers Rs. (+) 6,305,'- 

The excetle is mainly due to the fact that some of the personal 
staff attached to the former Minister of Information and Broadcast- 
ing was transferred to the Prime Minister's Secretariat, with effect 



from the 25th January, 1966, but the expenditure on account of their 
, pay and allowances for the period from the 25th January to the 28th 

February, 1966, amounting to about Rs. 5,000 initially booked in the 
account of the Main Secretariat was not subsequently debited again- 
st the Prime Ministers' Secretariat, as the latter's acceptance to the 
proposed readjustment was received by the A.G.C.R. only on the 
14th February, 1907 when the accounts had been finally closed. 

(2) Pay of Establishment: (-) Rs. 1,712 
The saving is too small to need by any explanation. 

(3) Allowances, Hon. etc. (+)Rs. 85.4331 

( 5 )  Lump sum provisim for f ~ e r  Rs . 2 r ,433 
increase in D. A. (-IRs. 64,000 J 

The excess of Rs. 21,433 is mainly due to: 

(a) increase in the rate of Dearness Allowance (Rs. 6,926) 
with effect from the 1st December, 1965, the orders for 
which were received only on the 7th February, 1966, 
whereafter it was not possible to ask for a further sup 
plementary Grant, and 

(b) increased expenditure on tours which became necessary 
in the public interest (Rs. 14,507). 

(4) Other Charges (+)Rs. 9,292 
This small excess is mainly due to the fact that more expendi- 

ture became necessary on the purchase of books (Rs. 9001, furniture 
(Rs. 3,300), postage (900) and telephone bills (Rs. 4,192). 

3. On the foregoing basis the Ministry of Information and 
Broadcasting suggested a revised estimate of Rs. 18:63 lakhs. The 
Ministry of Finance, however, agreed to provide Hs. 18.03 lakhs only. 
Against this. the actual expenditure amounted to Rs. 18.38 lakhs. 
The overall excess of Rs. 35,318 was mainly due to subsequent in- 
crease in rates of dearness allowance and other inevitable payments 
mentioned above. It is regretted that no advance was taken from 
the Contingency Fund of India for meeting the excess expenditure. 

The overall excess of Rs. 35,318, which remained uncovered in 
the Grant, may please be recommended for regularisation under 
Article 115 of the Constitution of India. 

d 

(Sd.) Y. N. VARMA. 
Joint Secretat y. 



APPENDRL XVI 
(Ref. Paras 2.22-2.26 of Report) 

Nete explaining reasons for excess discussed under Demand Ro. 70- 
Broadcasting for the year 1965-66. 

Grant No. 70-Broadcasting Total Grant Actual Excar 
of Appro- Expenditure 

priation 
Rs. R6. Rs. 

Against the final grant of Rs. 6,74,48,000 for 1965-66 the actual 
expenditure during that year was Rs. 7,17,85,385 resulting in an 
excess of Rs. 43,37335. The percentage of this excess is 6.4. The 
reasons for this excess are as under:- 

ci) Pay of Officers 
Rs. Rs. 

91,648 

Revision of pay of DG and consequent payment 
at increased rates . J,jW 

Payment of arrears of pay to the then Chief Engi- 
neer 1,485 

Payment of' leave salary to officers and appoint- 
ment of officers in place of those granted lave 6,81 r 

Due to difference between the figures of AGCR 
(IRLA) booked under that system and AIR 
Stations on the basis of intimation received by 
them from AGCR (IRLA). This is under 
reconciliation . . 61,001 

Minor excess in P&D Unit . 851 

(iq Allowances, Hon. etc. 1,66,36~ 
Due to increase in dearness allowance w.8.f. 
1-12-65 in terms of Min. Finance O.M. dated 
the 7-2-1966 . 1938,947 

Payment of allowances to officers appointed in 
place of those who proceeded on leave . J 809 

Payment of unanticipated travelling allowance 
and arrears thereof ' . 2,430 



Unforeseen and unavoidable tour of technical 
officers/staff ' . 

Adjustment of payment of the M/a I.A.C. and 
certain unforeseen T.A., chime . 

(iii) Allowances to Artistes 
Due to introduction of fee scales for staff Artistea 

and benefits of all the allowances as admissible 
to Central Government Employees with effect 
from I-10-1964 

Increase in transmission hours (General Pro- 
grammes Service) of T.V. from 2 hours a week 
to 7 hours a week with effect from 15th August, 
1965 , 

( i v )  Other Charges 
More expenditure on power supply due to in- 

crease in (i) transmission hours on account of 
Pakistan hostilities and (ii) tariff jrates 

Expenditure on essential repairs and construc- 
tions works of B.H. and A.B. . 

Installation of addl. telephone for Officers and 
Staff Artistes (Producers) . 

Adjustment of arrcdrs telephone bills 
Payment of arrears of property tax 
Payment of printing charges and cost of Paper 

for Radio Journal . 
Unavoidable purchase of vehicles and major re- 

pairs to vehicles 

, Adjustment of debits relating to previous year(s) 

More expenditure due to inadequacy of thc g m t  
mainly on purchase of spares for maintenance 
of Plants at H.P.?'. Engineering Stores fiir Re- 
search Department and uniform for Class IV 
employees 

Canstruction of three 250 K.W.M.W. transmit- 
ters which were not provided for in B.E. 1965- 
66 . .. 
Payment of overseas trunk call charges in con- 
nection with the coverage of important assign- 
ments' . 

~ncreiscd in the rental of Hi.Fi line - 28,225 



Additional payment to C.T.O. in connection with 
press bearing charges pertaining to 1964-65 

More expenditure on payments to I.A.C. in 
connection with the despatch of Vivid11 Bharti 
Programmes by air and purchase of stamps for 
despatch of tapes by post . 

More expenditure on purchase of stores ,and 
supply of facilities like stage sets, make-up 
visuals etc. due to increase in transmission 
hours of television and payment of customs 
duty on aid equipment received from Ford 
Foundations . 

Royalties 
More pa...n~,nt :7r r;>yaltics d>le to inxcnsc in 

transmission hours due to Pakistan h~stilities ;3 
Central Stores : 

Supply of more stores to AIR Stations than 
anticipated because of increased transmission 
hours and as stand-by due to Pakistan hosti- 
lities 

Ford Foundation : 

Book adjustment of equipment received as laid 
from Ford Foundation for Education T.V. . 

Receipt of more stores (transmitting valves) than 
anticipated due to increased tn~mnission 
hours and as stand-by due to Pakistan hosti- 
lities a ~ d  unanticipated purchase of tape rc- 
cordcrg and receivers' 

Rs. ,Rs. 

29,000 

2. On the basis of the  reasons given above the total excess works 
out of Rs. 44,20.689. However this was partly off-set by savings of 
Rs. 83,304 under various heads namely under other Group Heads 
viz. "C-5 Maintenance Deptt. (Rs. 13,784) ", "C-6 Project Circle 
(Rs. 15,947) ", "C-8 (1) Tr. Prog. Exchange Service (Headquarters) 
(Rs. 15,123)", "C-10 Akashvani, Awaz and Sarang (Rs. 19,181)" and 
GII, Pilot Unesco Proj 'ed Farm Forum (Rs. 3,411)" etc. Thus the 
net  excess stands a t  Rs. 43,37,385. A proposal for Supplementary 
Grant of Rs. 46.50 lakhs was sent by the  Ministry of I. & B. in 
December 1965 to cover the  anticipated excess over the Budget Grant. 
However, in the  background of progress of expenditure a Supple- 
mentary Grant of only Rs. 28 l a b  was granted by the  Ministry 
crf Finance. 



The main reasons for the excess were as follows:- 

(i) Government decision in February, 1966 to increase the 
dearness allowance of Central Government employees 
with effect from 1st December 1965, this increase was 
also applicable to Staff Artists. 

(ii) Issue of more stores due to increase in transmission hours 
and as stand-by due to Pakistan hostilities under "Central 
Stores". 

(iii) Unanticipated feceipt of receivers and tape recorders and 
the same reason given under (ii) under "SuspencP'. 

6.- 

(iv) Works connected with Civil Defence and Security mea- 
sures at Headquarters. 

(v) increase in power tariff rates and increase in transmission 
hours. 

3. Mostly the items of expenditure on account of which the 
excess resulted could not be anticipated and were of unavoidable 
nature. At that time of the year it was too late to restrict the 
expenditure to  the desire extent. I t  was also not possible to make 
an application for advance from Contingency Fund of India, since 
according to the figures (unreconciled) at  the end of January, 1966, 
which were available during March, 1966, the expenditure, was 
less than the sanctioned budget grant and the exact picture of the 
excess expenditure, particularly due to adjustment bills, was not 
available. . -- 

4. In view of this the next excess of Rs. 43,37,385 may kindly be 
recommended for regularisation. * 

(Sd.) Y. N. VARMA, 
Joint Secretary. 



AUDIT COMME3T 

h m  the details of expenditure given in the note, it will be gees 
that the excess in respect of most of the items could have been 
covered had the hiZinistry kept a close watch on the progress of ex- 
penditure; they could have avoided this excess either by going ia 
for a supplementary grant or by obtaining an advance from the 
Contingency Fund before the close of the year. 

The reduction of the supplementary Grant to Rs. 28 lakhs by the 
Ministry of Finance against Rs. 46.50 lakhs requested for by the 
Ministry in December, 1965 was also a contributory factor to L e  
above excess. 



APPENDIX XVII 
MINISTRY OF IRRIGATION & POWER 

Grant No. 72.-Ministry of Irrigation and Power 
Su~~~~~:--Regularisation of excess over Voted appropriation disclor- 

ed in Appropriation Accounts (Civil), 1965-66. 
-- 

Final Grant Actual Expenditure Exceoe 
- 

Rs Ra R s 

Provision in this Grant is made for expenditure in respect of the 
Secretariat of the Ministry of Irrigation and Power. There is u 
excess of Rs. 3,829/- over the final grant. The reasons for thu ur- 
covered excess are explained in para 2 below. 

2. On 28th March, 1963, sanction was accorded, with the con- 
currence of the Ministry of Finance, to an expenditure of Rs. 4,142.M 
Paise in connection with the part payment of hire and caterimg 
charges of the Steamer engaged by the Govt. of West Bengal for 
the visit of the ECAFE Expert Mission and the team of Indian 
officers to the Sunderbans area in West Bengal during December, 
1962. The adjustment of the amount. which was made in J a n u q .  
1966 came to notice in the month of February, 1966 at the time of 
reconciliation of accounts but it was too late to take any steps fa 
augmenting the budget grant by a small amount of about Rs. 4,000 
only. Steps have, however, been taken to maintain a Liabilty 
Register so that adjustment of such old liabiIities can be watched 
effectively. 

3. In the above circumstances, it is requested that the excees 4 
Rs. 3.8291- may be recommended for regularisation by a vote of t i e  
f arliament. 

NEW Dnm: 
8th June, 1967. 

Sd/- K. G. R. IYER, 
Joint Secretary to the Gwt. of I-. 



APPENDIX XVIII 
MINISTRY OF PETROLEUM AND CHEMICALS 

Grant No. %Ministry of Petroleum and Chemicals. 
Subject-Regulation of Excesses over voted Grants and chargecl 

Appropriations disclosed in the Appropriation Accountc. 
(Civil), 1965-66. 

Final Actual Excess 
Grants Expenditures 

To defray the expenditure in connection with the Secretariat proper 
of the Ministry of Petroleum and Chemicals an amount of 
Rs. 18,18,000 was provided for in the original Budget Estimates 1965- 
66 in Grant No. 82 Ministry of Petroleum and Chemicals. 

In February, 1966, a supplementary Demand for Grant was 
obtained for the amounts indicated below. Brief reasons for the 
excess anticipated at that time are also indicated against each sub- 
head. 

Sub-Head Amount Brief Reasons 

A. I .  Pay of Officers 7,400 The original provison of 7,ro,ooo 
under this sub-head did not 
account f i ~ r  the posts of Secy. 
(Petroleum), Supply Officer, 
Special Officer and P.S. to Secy. 
etc. Total access anticipated 
was Rs. 49,000, and this was 
proposed to be met partly by 
re-appropriation of saving 
under Sub-Head A-2 Pay of 



Sub-Head Amount Brief Reasons 

Estt. and B. Chargcs in England. 
For the remaining 7,4001- S u p  
plernentary Demand was taken. 

A. 3.-Allowance and 1~29,600 The increase in expenditure on 
Honoraria, Etc. T.A. was due to the liabilities 

carried over from last year being 
more than anticipated and due 
to increase in the number of 
officers. The excess under D.A. 
was on account of post budget 
decision regarding enhancement 
of rate of' D.A. and under 
"Other XIlowances" was due to 
more expenditure on C.C.A., 
H.R.A. and also a lump-sum 
payment of Rs. 20,000'- as sub- 
sistance Allowance to an em- 
ployee under suspension. 

A. 4.--Other charges . 12,ooo Due to reimbursement of Tele- 
phone charges to Ministry of 
Education. 

While reviewing the  budgetary position for the  re-appropriation 
of funds and surrender of savings under this grant during March, 
1966 no excess was expected. But later on adjustment of a n  amount 
of Rs. 33,476 under S u b h e a d  A-4, other charges through a 'Journal 
entry' led to an overall excess of Rs. 17,487 over the  Final Grant of 
Rs. 19,67,000. 

Thus the final picture of provision and actual expenditure under  
Grant No. 82 Ministry of Petroleum & Chemicals during 1965-66 a s  
i t  emerges on the  finalisation of Appropriation Accounts therein is 
indicated below;- 

A.-Secretariat' 
Original Grnnt , 18~18,ooo 
Supplementary Grant (Feb. 66) . 174970 
FinalGrant . . 19,67,o33 
Actual Expenditure . 19434,487 
Excess (+) . 17,487. 



The above overall excess of Rs. 17,487 requires regularislation 
Vote of Parliament under Article 115 of the Constitutioa Thir 
please be accorded, Steps are however being taken to avoid ruoh 
excesses by maintaining liability Register etc. 

The note has been approved by Secretary, Ministry of Petroleuu 
and Chimicalr. 

Sd./- R. S. G O P M ,  
Under Secretary t o  the Government of Indie. 



APPENDIX XIX 
(Ref. Paras. 2.25-2.26 of Report) 

MINISTRY OF PETROLEUM AND CHEMICALS 
Notea for Publio Accounts Committee explaining the rerrmo 

for the excesses under G m t  No. 83-Other revenue expenditure e! 
the Ministry of Petroleum and Chemic:als, 1965-66. 

Original Provision . . 6,78,63,~ 

Supplementary provision I,65y94yooo 

Total Grant . . 8,44,57.= , 
Actual expenditure 8,74,52>487 
Excesses . - 29,95,487 

The excesses payment is made up of the following:- 

( i )  Rs. 3,486 under A.l (1)-Drugs and Pharmaceuticals; 

(ii) Rs. 177 under A.1(2)-Organic Chemicals; 

(iii) Rs. 29,86,617 u&er B.2 '(1)-Payments to the Railwap 
on account of Freight Concession on Furnace Oil; and 

(iv) Rs. 5,330 under B.2 (3) -Expenditure of foreign experts 
from F.P.I. 

' This excess is off set by a saving of R3. 123 under other herds 
leaving a net excess of Rs. 29,95487 under the Grant. 

A.1(1) -Drugs and Phannaceuticak (Rs. 3,486) 

Due to Administrative difficulties the bills relating to 196495 
could not be cleared during that year and were paid in 1865-86. 

A. 1 (2) -Organic Chmica 1s (Rs. 177) 

The small excess of Rs. 177/- is mainly due to the fact that mme 
bilk of the previous year (1964-65) were paid during 1965-66. 



B. 2(1)-Payment to the Railways on account of freight concessbn 
of furnace oil- (Re. 29,86,617). 

During 1965-66, la budget provision of Rs. 120 lakhs yas  made on 
this account under the Head B.2(1)-Payments to the Railways on 
account of height concessions on the despatches of furnace oil. 
When revised estimates for 1965-66 and budget estimates for 1966-67 
were being prepared, it was ascertained from the A.G.C.W.&M. that 
expenditure adjusted in the accounts upto 31st July, 1965 was Nil, 
against the above mentioned head. During the year 1964-65, the 
expenditure booked upto 31-3-1965, was Rs. 136,01,863. It was rea- 
b e d  that as in the past, the expenditure incurred would be booked 
mainly after 31-7-1965. Keeping in view the progressive increase 
in expenditure under this head, it was proposed to fix the revised 
estimates at Rs. 160 lakhs. Since, however, the concession was to be 
discontinued from 1-1-1966 except on the movement of furnace oil 
produced wholly from indigenous crude and consumed by public 
utilities for power generation, it was finally decided to retain the 
provision at Rs. 120 lakhs. 

2 The expenditure depended on the fluctuating consumption of 
a large number of industrial users of furnace oil and the supply 
points from which supplies were actually made. The major part 
of the bills were also settled only towards the end of the year. It 
was, therefore, not possible for this Ministry to frame more accurate 
estimates or to watch the progress of expenditure on the basis of 
periodical. statements of actual expenditure. According to the final 
figures of expenditure, there was an excess of Rs. 29,86,617 under 
the sub-head over the h a 1  grant. 

3. The ,expenditure under the sub-head during the past three 
years has been of the following order:- 

1962-63 . . Rs. 46,12,508 
1963-64 . . Rs. 107,24,322 
1964-65 . . Rs. 136,01,863 

4 During the year 1965-66, there was shortage of supplies and 
consumption of furnace oil during 1966 increased over 1965 by only 
4 per cent. In the light of these factors. it was considered that a 
provision of Rs. 120 lakhs would be adequate. 

5. The excess payment of Rs. 28,86,017 in question was due to a 
larger increase in the consumption of Furnace oil a t  places situated 
a t  some distance from ports/refineries and settlement of some bills 
for supplies made in previous year. 



B.2 (3) -Expenditure of foreign experts from F.P.I. (Rs. 5,330). 

The services of 3 W n c h  experts were obtained during 1964-65 
for the settling up of a Ministry Technical Working Group (MTWG) 
to advise this Ministry on refinery and petrochemicals planning. A 
supplementary grant of Rs. 1.45 lakhs was obtained in the February, 
1965 session of Parliament for incurring expenditure on the travel- 
ling and other expenses of the experts and salaries of the staff. 

2. On receipt of the debTt schedule in  July, 1965 from the Minis- 
try of External Mai rs ,  i t  came to our notice that payment of 
Rs. 93,,036 due to French Petroleum Institute was made'only in June, 
1965 by the Embassy of India in Paris. To provide for this, a Supple- 
mentary Grant of Rs. 94,000 was obtained in February, 1966. 

3. From the Appropriation Accounts, 1965-66, it appears that the 
actual expenditure during 1965-66 has been Rs. 99,330 as against the 
budget provision of Rs. 94,000 thereby resulting in an excess of 
Rs. 5,330/-. This is due to the delay on the part of the Depahment 
in arranging payment of invoice No. DLH/2179 dated 18-5-64 for 
Rs. 5372.00 in respect of the air journeys from Paris/Delhi/Paris 
performed by one of the French experts attached to the 'MTWG'. 
This liability came to the notice of the Ministry in JunejJuly, 1964. 
The payment of the above invoice which should have been made 
prior to March, 1965, was actually made on 21-5-65 as the original 
invoice was mislaid and a duplicate copy thereof had to be obtained 
from Air India. The above expenditure was stated to have been 
debited to Grant No. 77-Major Head 19-A-4. Other Charges which 
appears to have been subsequently adjusted against grant No. 83- 
Sub-Head B. 2(3)-Expenditure on foreign experts from F.P.I. Since 
this was not known, no budget provision could be made to provide 
for this expenditure under the above sub-head B.2(3)-Expenditure 
on foreign experts from F.P.1, under Grant No. F. 83,. As the correct 
adjustment was effected after March, 1966, no Supplementary 
Demand for Grant could be obtained in February, 1966. 

As against the total excess of Rs. 29,95.610 under the Subheads 
indicated above, there is a saving of Rs. 123 under Sub-heads A.1(3) 
and B.(l) resulting in an overall excess of Rs. 29,95,487 which may 
kindly be recommended for regularisation under Article 115 of the 
Constitution. 

Dated the 20th October, 1967. 
Sdl-. P. R. NAYAK, 

Secretary to the Government of India. 



AUDIT OBSERVATION 

It has been stated in the note that the major part of the bills were 
settled only towards the end of the year and that it was not possible 
Sor the Ministry to frame more accurate estimates. As the expen- 
diture is initially incurred by the Railways and debits are raised 
subsequently, it is not clear why no arrangement could be made 
with the Railways to  obtain, periodically, statements of payments 
made/likely to be made during the month, with a view to regulate 
the budget provision. 

Sd/- M. K. JAIN, 
Assistant ,Accounts Officer ( R )  . 



APPENDIX XX 

(Ref. Pams 2.27-2.30 of Report) 

MINISTRY OF STEEL, MINES AND METALS 

Note for Public Accounts Committee for regularisation of excam. 
expenditure nnder Grant Na 87--Geological Survey for 19654. 

'A' 'By-Charges Total 
Directorate in England - 

0 riginal 3,g7,29,0m ~ , 0 ~  3,87,35,000 

Actual Expenditure . 5,60,97,000 28,028 5,61,2:1,32S 
Variation 

Saving (-) 
Excess( + ! 

The reasons for the excess expenditure of Rs. 34.49' lakhs under 
the group head 'A' Directorate are explained below:- 

(a) The Geological Survey of India and the Indian ~ureau";;"f 
Mines have been engaged on important mineral investigations all 
over the country. While the Geological Survey of India was res- 
ponsible for geological mapping and exploratory drilling calculated 
bo delineate mineralised zones in the country, the Indian Bureau of 
Mines conducted detailed proving operations in selected blocks of 
mineralised areas. During the course of the past few years, it was 
observed that there was some overlapping of functions of these two 
organisations. It was, therefore, decided that to achieve most effec- 
tive results within the minimum possible time, the organisation 
which did the geological mapping and delineation of mineralised' 



zones, should continue the investigations so a s  to ensure continuity 
of background knowledge, expertise and operations control. In  
pursuance of this decision, the prospecting, drilling and mining 
divisions of the Indian Bureau of Mines were transferred to the 
administrative control of the Geological Survey of India with effect 
from January 1, 1966. As such, it was not possible for the Geologi- 
cal Survey of India to manage their expenditure within the sanc- 
tioned budget grant for 1965-66 after the accretion of the Explora- 
tion Wing of the Indian Bureau of Mines. There was, therefore, no 
other way but to augment the budgetary position of the Geological 
Survey of India. 

(b) A detailed consideration was given to the question of the 
actual supplementary amount that had to be given to the Depart- 
ment. Keeping in view the strain on the resources of the Country, 
it was felt that the supplenlentary grant required for the depart- 
ment should be determined on the basis of the progress of expendi- 
ture incurred bv the Department and the minimum committed 
expenditure of the Department during the remaining period of 
the financial year. This could be achieved by resorting to non- 
filling of the vacancies, postponement of purchase of equipment and 
stores and a general drastic economy in travelling allowances and 
other incidental expenditure. Taking into consideration the 
quantum of ~ m r k  expected of the Department and the need for 
an all 'taund economy. it was decided to allocate an additional 
provision of Rs. 139.19 lakhs. Of this, the amount provided for 
the Exploration Wing, which was transferred to the Geological 
Survey of India w.e.f 1-1-I!%, was Rs. 40.60 lakhs. The sum of 
Rs. 98.59 lakhs was considered necessary for the activities of the 
remainmg portion of the Geological Survey of India. 

(c) It may be pointed out that the expenditure earmarked for 
Exploration Wing was based mostly on ad hoc basis because it was 
not possible to calculate precisely the incidence of several items 
such as Travelling Allowances, incidentals or other operating 
expenses, of each sub-division of the Indian Bureau of Mines. 
AccordingI:;, it was found in the final analysis that the expenditure 
on the Exploration Wing exceeded the sanctioned amount by 
Rs. 7.78 lakhs including an amount of Rs. 0.35 lakh on account of 
enhanced Dearness Allowance. 

(d) As regards Geological Survey of India (Proper), the proposaI 
~f giving Supplementary Grant to the extent of Rs. 98.59 lakhs 
and the restraints that were meant to arrest the Supplementary 



Grant at  this level were finalised by the Ministry late in December, 
1965. By that time, the field activities of the Geological Survey 
of India, which had been planned for the field season i.e. October, 
1965 to September, 1966, on a more extensive scale, had already 
been set in motion. It has to be pointed out in this connection 
that the financial year 1965-66 coincided wi$h the h a 1  year of the 
Third Plan. The prosress of the work of the Department during 
the initial years under the plan was rather slow mainly on account 
of the paucity of the trained people and the shortage of foreign 
exchange culminating in the delay of procurement of equipment. 
It was apparent, therefore, that the filed work of the Geological 
Survev of Tndia had been planned and started with more than 
normal vigoul-, ~f only to achieve as much as possible of the un- 
finished plan targets which were in turn attuned to the expansion 
visualised in the industrial sector. The Department, and in 
particular the field parties, dispersed all over the country found 
it extremely difftcult to arrest the tempo of investigations at that 
late stage i.e., January 1966 inspite of their best efforts to ccmply 
with the orders of the Government. The net result was that by 
the time the work could be re-planned and resrganised substan- 
tially, more amount of work had been put in as shown below:- 

- - - - - -. - - - - - -- - - -- - - 
1965-66 1961-65 

TZcgi:m:il m n ~ p i n g  . . 51,310 Sq. h. 40,285 Sq. km. 
I m g c  scale ma;?ping 9,438 Sq. km. 7,123 Sq. km 
Drilling 93,433 ms. C6,6co ms. 

- - - - . . - ---- 

Accordingly, there was an excess of expexditure of Rs. 3.81 
lakhs on allowances and Rs. 16.757 lakhs on contingent expenditure 
on field parties. 

(el The excess was also occasioned to the tune of Rs. 1.34 lakhs 
due to the enhanced rate of Dearness Allowance which was 
announctd on 7-2-1966 but was given retrospective effect from 
1st December. 1M5. The remsining excess was mainly due to the 
marginal increase in experditur? (Rs. 4.803 lakhs). 

2. So  far  as Group H e z l  'C::;,pes-in-England' is concerned, it 
may be stated on the basis of th: information supplied by the 
High Commission of India, I , ~ . ~ i s n ,  that a sum of Rs. 0.34 lakh 
would be required against the sanctioned grant of Rs. 0.06 lakh, a 
sum of Rs. 0.28 lakh was included in the supplementary grant of 
Rs. 13947 lnkhs. The actual expenditure under this group head 



was however only Rs. 28,028. Thus there was a saving of Rs. 5,972 
under the group head 'Charges in England'. 

3. To sum up, it may be stated that excess expenditure of 
Re. 34.43 lakhs under Grant No. 87-Geological Survey for 1965-66 
is mainly due to the reasom mentioned below:- 

(i) More expenditure than aqtici~ated 
on Exploration Wing of the Indian 
B w a u  of Mines tsawferred to 
the Geoloeical Survey of India w.e.f. 
I- I- 1966 (including an excess 
amount of Rs. 35,oao on account 
of increased rates of D.A. of the 
officers transferred along with the 
work, announced by the Govern- 
ment on 7-2-1966 . Rs. 7.78 lakhs ( +) 

(ii) Enhanced rates of D.A. announced 
by Government on 7-2-rg66 w.e.f. 
1-12-1965 (G.S.1.-Prapr) . Rs. I a 3 4  lakhs (+) 

(iii) Excess expenditure on account of 
allowances (T.A., Field EstaSlish- 
mcnt Allowawe etc.) of the field 
officers of the Geological Survey 
of India (Proper) Rz. 3 ~ 8 1  lakhs (+) 

(iv) More expenditure than anticipated 
on contingent expenses of the field 
yanks. . Rs. 16.797 lakhs I + )  

(v) Excess expendimre on other inci- 
dental exynscs. Ks. 4.833 iakhs ( +) 

(vi) Savings under Charges in England Rs. 0.060 lakhs (-) 

TOTAL Rs. 34.43 l a b  (t) 

It is, therefore, requested that the Committee may recommend 
regularisation of excess of Rs. 34,43,028 by Parliament under 
Article 115 of the Constitution. 

Sd.1- N. C. SHIRIVASTAVA, 
Secretary to the Government of India. 



APPENDIX XXI 

(Ref. Paras 2.31-2.37 of Report) 
MINISTRY OF TRANSPORT & SHIPPING 

Note Regarding the Regularisation of Excess over voted Gmn! 
No. 91-Communicalions (Includ4ng National Highways) in 
Appropriation Accounts, 1965-66. 

Excess Rs. 33,96,388. 

The excess of Rs. 33.96.388 is made up of variations under the 
different sub-heads in Grant No. 91-Communica'ions (including 
National Highways) as shown below: - 

Final Actual Variation 
Grarlt ex yendinre Exccsd +) 

Sa\ing(-) 

--- ---- -- - ---..--- - --- - --- ---- 
Rs. Rs. Rs. 

A.  I --Minor Works 4,3f',325 3.54-723 (.+I 48,393 

G---Keyyrncnr of' (.::l]i:.rl ex?:ri li- 
?u;.l-> on rrani e f.01' I:L\'C~I lp- 
mc:l t . cl,X+o,x, 5.4,93,462 - 538 



2. The excess under 'A-1' occurred mainly due to construction 
of a road-side building and a cane suspension bridge on Portar/ 
Mule track, which was vital to the security needs of border areas 
in N.E.F.A. and which could not be avoided (Rs. 48,398). No 
intimation about this excess was received in this Ministry during 
1965-66. 

3. h c e s s  under B.-At the time of framing the Revised Estimate, 
1965-66 the State Governments had asked for the maintenance of 
National Highways, a provision of Rs. 962.01 lakhs a? against the 
Budget Estimate of Rs. 800.00 lakhs for that year. The increase 
in the funds demanded by the State Governments in the Revised 
Estimate. 1965-66 over the budget provision of Rs. 800.00 lakhs was 
mainly due to the causes indicated below:- 

(a) Damages suffered by the National H~ghways  as a result of 
sabotage or enemy action in the border States of Punjab, Rajasthan, 
Assam and West Bengal: 

(b) Increase in the cost of labour and materials: and 

(c) The need for carrying out exte'xive emergent and flood 
damage repairs in the State of Delhi, Bihar and Mysore. Having 
regard to the actual expenditure of Rs. 593.40 lakhs incurred upto 
the end of January 1966, a provision of Rs. 800.00 lakhs only was 
suggested for inclusion in the Revised Estimate. 1965-66. As a 
result of the general drive for economy for r e d ~ c i n g  revenue 
expenditure. only Rs. 780.00 lakhs was fina!ly provided i n d r r  this 
sub-head by the Ministry of Finance. As a result, funds to thc 
extent of Rs. 780.00 Iakhs only could be placed at the  dispoxil of thc 
State Governments for the maintenance and repairs of the National 
Highways in the various States. They were accordi!:gly asked 
again in Demi-Official letter No. B-29(2)/66, dated the 8th March. 
1966 to the  State authorities not to incur expenditure in excess 
of the  allotments made. Some of the State Govrmments could 
not limit the expenditure to  the  a!lotments placed at their disposal 
and there were sizable excesFes in Andhra Pradesh. Bihar. Madhya 
Pradesh and West Bengal. The main reasons for +he e u c c w q  
were the  following:- 

t i )  Erroneous adjustment of expenditure-Delhi (Rs. 16.568) : 
West Bengal (Rs. 4.50.910) ; Andhra Pradesh (hs. 14.83.443) ; Jnmmu 
and Kashmir (Rs. 12,184) and Sikkim (Rs. 198). 

The erroneous adjustments in thc, cases of Delhi. Wcst Bengal, 
Jammu and Kishmir and Sikkim have takcn place within the sub- ' 
heads of the same grant viz 91-Cnmmunications (including National 



Highways) but in the case of Andhra Pradegh the expenditure of 
Rs. 14,83,443 which was appropriately chargeable to Grant No. 
"141-Capital Outlay on Roads" has been booked under Grant No. 91. 
But for this, the excess would have been only Rs. 24,33,337. 

(ii) Carrying out extensive emergent and flood damage repairs- 
Delhi (Rs. 20,246); Bihar (Rs. 13,06,877) and Mysore (Rs. 77,415); 

(iii) Adjustment of cost of materials and payments for works 
taken up during 1964-65 in connection with All India Congress 
Committee Session in Andhra Pradesh (Rs. 12,73,362); 

(iv) Rise in the cost of labour and materials-Madhya Pradesh 
(Rs. 3,97,098) ; 

(v) Unanticipated debit-Madhya Fradesh (Rs. 57,890); 
(vi) Payment of arrears to workcharged establishment as a 

result of retrospective revision of pay scales-Manipur 
(Rs. 11,805) ; 

(vii) Liquidation of liabilities-Mysore (Rs. 12,167); 

(viii) Extra expenditure on watering r ~ a d  side trees on account 
of drought conditions-Delhi (Rs. 10,065); 

(ix) Non-adjustment of credit-Orissa (Rs. 1,928); 

With the savings in the other circles of Account amounting to 
Rs. 12,33,065. the net excess under this sub-head got reduced from 
Rs. 51,32,154 to Rs. 39.16.780, as indicated above. 

4. The excess under 'B.2' is made up as follows:-- 
( i )  Incurring of excess expenditure to keep the line of com- 

munication through, which was vital to the security needs 
of border areas and could not be put off-N.E.F.A 
(Rs. 4,10,417) ; 

(i i)  Accelerated progress on works and payment of arrears 
due to work charged establishment which was not anti- 
cipated while asking for budget provision-Sikkim 
(Rs. 24,121) ; 

(iii) Adjustment of old debits and also accelerated progress on 
works-Andaman and Nicobar Islands (Rs. 98,202); 

With a saving of Rs. 9,420, the net excess comes down to Rs. 5,23,321. 
5 .  After taking into account the savings reported under other 

sub-heeds of the grant in the various Circles of Accounts, the net 
excess works out to Rs. 33,96,988. 



6. With regard to the items in para 3(iii), 3(v), 3(vii) and 4(iii) 
of this note, the following observation has been made by audit:-- 

'Out of the total uncovered excess of Rs. 33.96 lakhs an amount 
of Rs. 14.42 lakhs was due to adjustment of debits re- 
presentmg old liabilities and such other items which the 
Ministry could have foreseen by making a reference to 
the Liability Registers. Still no funds were provided to 
cover the excess." 

In the case of grants for maintenance and repairs, a lumpsum allot- 
ment is made to the State Government leaving it to them to distri- 
bute the amount for expenditure on the various repairs works which 
are considered necessary. The actual adjust,ments of expenditure 
are made in the various circles of account by the field officers of 
the Public Works Departments and the Ministry of Transport do 
not have any precise information about the liabilities cairied over 
from one financial year to the next. Jn the circumstances, no liabi 
lity registers are being maintained and it is not accordingly possible 
to take into account the old liabilities, if any,  while making the 
provision, unless the Stat? Gcvernment specifically bring out the 
necessity for an additional provision cn this account. 

7. The road works are executed through the 2i.gencies of the 
State Public Works Department and the Central Public Works 
Department. Provision in the Budget i.; made on the basis of esti- 
mates received from the varioug State Governments. They in turn 
are guided by their subsidiary establishments such as the Chief 
Engineer, Superintending Engineer, Eivisional Engineers etc. who 
are in charge of the actual execution of works. The estimates re- 
ceived are scrutinised by the Ministry and every effort is made to 
make adequate provision for each Slate. The nmd for restricting 
the actual expenditure to t!le ampunt of the allotment msde by the 
Government of India is always impressod upon the State Govern- 
mnts While malcing the bdge ta ry  a!lotment, in June 1965 the 
State Governments were specially asked to limit the expenditure to 
the allotments made to them. Again in the beginning of March 
1966, the excesses in the maintenance expenditure from year to 
year were specifically pointed out to them and they were requested 
to ensure that the allotments were not exceeded. In view of these 
and in tke absence of any specific request for placing additional 
funds a t  their disposal for covering any anticipated excess over the 
actual allotments, it was not expected that there would be any 
excess of expenditure over the sanctioned grant. The necessity for 
obtaining any adavnce from the Contingency Fund of India was 
thus not felt. After the close of the financial year only it came to 



be known that the State Govenunenta had not been able to restrict 
the expenditure and that excess expenditure of Rs. 33,96,388 had 
occurred. 

8. As stated in para 3(c) (1) above, a sum, of Rs. 14,83,443, which 
was correctly chargeable to "Grant No. 141-Capital Outlay on Roads" 
was erroneously booked under Grant No. 91-Communications (in- 
cluding National Highways). In terms of para 7 of the 16th Report 
of P.A.C. (1st Lok Sabha), this misciassificd amount is required to 
be excluded from the scope of regularisation. The net excess of 
Rs. 19,12,945 (Rs. 33,96,388 minus Rs. 14,83,443) in the grant may 
accordingly be recommended for regularisation under Article 115 
of the Constitution. 

9. This note has been seen by Audit and their observations in- 
corporated and replied to in para 6. 

Director General (Road Development), 
and Addl. Semetary. 



APPENDIX XXII 
MINISTRY OF TRANSPORT & SHIPPING 

Note regarding the Regularisation of Excess over Voted Grant No. 94- 
Other Revenue Expenditure of the Mtnistry of Transport, 1965-66 
Disclosed1 in the Appropriation Accounts (Civil), 1965-66. 

----- ------- - 
Rs. 

Total voted Grant . 3 ,00,77,0m 
Actual Expenditure . 3,0?.05,173 

Excess 6.28, I 7 3  

The excess of Rs. 6,28,173 was mainly under the following group 
heads : - 

Final :jctuul l k r s i  
Provision Expcndituix 

Ks. I< s Rs. 
(i) A. I(+-Subsidy to Shipbuil- 

ding Industry . I,~o,oo,c)~~ 1 ,64 ,16 ,33~~  f.+,r6,030 
- -- -- - - -- -- - - - - . - - - - - . - - - 

A sum of Rs. 150.00 lakhs was provided for payment of subsicly 
to the Hindustan Shipyard against which the expenditure booked 
in accounts was Rs. 1,64,16,030. The excess has occurred due to ( i )  
adjustment of Rs. 13,84,754, m the accounts for March, 1966 
(Supplementary). As intimation of this adjustment was received 
in September, 1966 it was not possible for the Ministry to provide 
funds to meet the excess and (ii) a sum of Rs. 31,276 was adjusted 
in the accounts twice erroneously. -- .--- 

Group Head F h l  Actual Excesrs 
Provision Expenditure -- 

Rs. Rs. Rs. 
(ii) D .3(4)--Hydrographic survzys 1 1 4,86624 4,75.62.4 

Out of the excess of Rs. 4,75,624, a sum of Rs. 4,75,480 was mis- 
classified under this head and was correctly debitable to Grant 



No. 143--0ther Capital Outlay of the Ministry of Transport, where 
substantial savings exist to cover the expenditure, leaving a minor 
excess of Rs. 144 under this group head. 

Group head Final Actu l  Excess 
Provision Expend~t urc 

ih. Ks. Ks. 
(iiij 1). s( I).--1'rclirninary invcsti- 

gation. I I ,99,800 I 2,07326 8,026 

Under this group head a sum of Rs. 20,563 was adjusted in the 
accounts twice. If this is taken into account there wili be a net 
saving under this g r o w  head. 

The excess under the above group heads was ofE set by savings 
under certain other group heads leaving a net excess of Rs. 6,28,173. 

After excluding the erroneous adjustments mentioned in items 
(i) ,  (ii) and (iii) above in terms of para 7 of P.A.C.'s Sixteenth 
Report (First Lok Sabha), the excess which requires regularisation 
is Rs. 1,00,854, which is less than 0.35% of the grant. It is there- 
fore requested that this may be recommended for regularisation 
under Article 115 of the Constitution. 

2. This note has been seen by Audit. 

R. DORAISWAMY. 
Joint Secretarg to the Government of India. 



APPENDIX XXUI 
No. F. 7(15)B/66 

MINISTRY OF FlNANCE 
(DEPABTMW~ OF ECONOMIC AFFAIRS) 

New Delhi, the 5th June, 1967 
S ~ ~ & ~ ~ c ~ : - R e g u l a r i s a t i o n  of Excess in Grant No. 34-Pensions and 

other Retirement Benefits in Appropriation Accounts 
(Civil) 1965-66. 

--. - - -- - - . -.--. ---.. - - - .. . - . 
Rs. 

Fi -111 A.n?ro;7riaiLm 1 6 , 9 4 4 ~  
Amsl Expenditur: 17,06,562 
Exccss 12,562 - - - .-.. ~ - - -  . - . . -. . . - 

The excess has mainly occurred under the subheads 'A.--Super- 
annuation and Retired Allowanws' and 'D.-Gratuities', counter- 
balanced by savings under the Subheads 'G.-Family Pensions', 
'J.-Donations to Provident Funds' and 'Q.-Payments of Pexsions 
charged on the Consolidated Fund of India under Article 
112(3)(d)(iiil of the Constitution of India and recovered from the 
States under Article 296 of the Constitution', leaving an overall 
excess of Rs. 12,562, 

2. The expenditure under this Grant is somewhat of an unpre- 
dxtable nature and it is not possible to anticipate precisely the 
payment of pension; and gratuities during the year. The estimates 
and final appropriation in this grant are generally fixed on the 
basis of the information furnished by the various Accounts Officers 
who in turn base them on the trend of past and current actcals 
and such other information as may be available with them. The 
excess has been caused by more drawal of Pe.?sions, payments of 
Gratuities etc., and adjustment thereof durinz March, 1966 than 
anticipated. In the circumstances the excess may kindly be 
recommended for regularisation. 

3. This has been seen by Audit. 
A. R. SHIRALI, 

Joint Secretary to  the Government of India. 
To 

Chainnan and Members of the Public Accounts Committee. 



APPENDIX XXlV 

DEPARTMENT OF COMMUNICATIONS 
Note explaining the reasoils for the excess of Rs. 18491- in Cranq 

No. 149--Other Capital Outlay of the Department uf Communica- 
tions. 

- - - - - - - - ---- -. -- . - -- - - -- --A - - - - . 
A token provision of Rs. 1,000/- was made under Major-head 

"115-Capltal Outlay on OCS-B-2 Lands (Charged) " subordinate 
to Grant No. 149-Other Capital Outlay of the Department of Com- 
munications in the budget grant for 1965-66 in anticipation of the 
payment of enhanced award by the Special Land Acquisition Judge, 
Alipore, 24 Parganas, West Bengal in respect of land acquired for 
Overseas Communications Service Halishahar Centre of Calcutta 
Branch. An amount of Rs. 2,849/- was, however, adjusted by the 
Accountant General, Maharashtra, Bombay-Rs. 2,183.08 in January, 
1966 and Rs. 666.00 :n March, 1966. When this was noticed, it was 
too late to get supplementary appropriation or an advance from the 
Contingency Fund of India for the small excess of Rs. 1849.08. 

2. The excess of Rs. 1849/- over the Appropriation, therefore, re- 
quires !.egularisation under Article 115 of the Constitution of India 
and may kindly be recommended for regularisation. 

Secretary to the Gwt .  of India. 
IF. No. 6-OC (10) /@?.I 



APPENDIX XXV 

(Ref: Paras 2.38-2.41 of Report) 

No. F.6 (13) -B/66 
MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRS) 
New Delhi, the 12th July, 1967. 

SUBJECT:-Excess in the Appropriations as reported in the Appro- 
priation Accounts for 1965-66 relating to the Ministry of Finance. 

Grant No. 127-Loans and Advances by the Central Government. 
- -- -- - -- - - - .- - - - - - - - . . - - - . - . . - .- - - - -- - --- . - . . . - . - . 

Ks. 

The Grant 'Loans and Advances by the Central Gover~ment '  is 
a composite Grant covering the requirements of all Administrative 
Ministries and Union Territory Adm~nistrations for jgving Loans and 
Advances, whether to State and Union Territory Governments with 
legislature or other parties. While the loans to State Governments 
are 'Charged' on the Consolidated Fund of India under Article 293 (2) 
of the Constitution, the other loans and advances are subject to the 
vote of the Lok Sabha in terms of Article 113(2) ibid. Further, 
though the Demand is presented on behalf of the Ministry of Finance, 
provisions for inclusion therein are proposed by almos: all the Ad- 
ministrative Ministries and other authorities who operate on and 
control the respective allotments placed at their disposal, subject 
to re-appropriations where necessary being made by Finance Minis- 
try. 

2. The excess occurred mainly due to the fact that certain pay- 
ments authorised during the year were overlooked at the time of 
the regularisation of the Grant and consequently the resultant sav- .. ' 

90 



ings were re-appropriated to meet a few pressing demands as ex- 
plained below: 

(a) I n  March 1966, the  Ministry of Health assessed its final re- 
quirement for loans to States for Water Supply and Drainage 
Schemes at Rs. 1950.84 lakhs against the sanctioned Budget of 
R s  2095.00 lakhs. It  !ater transpired that  the  final requirement did 
not include a sum of Rs. 31.50 lakhs sanctioned to the Government 
of Rajasthan oil 2nd June  1965. Thus f h c  final requirement was un- 
der-estimated to this extent. 

(h)  On 11th March 1966. arrear assistance of Rs. SO lakhc for 
Flood Control Schemes was sanctioned to the Government of Assam 
bv the Ministry of Finance (Department nc Coordination) U n d v  
the procedure for the release of arrear plan assistance to States, 
while the  amounts due to States on the basis of departmental/audit- 
ed figures of expenditure are sanctioned bv the  Department of Co- 
ordination, t he funds therefor arc prn~.ided bv ' he  cw-mrne.4 Minis- 
t ry  which had released the assistance on a provisional basis. I n  
'Ilis particular case, the Ministrv of Irrigation and Power overlooked 
this amount while intimating its final requirement for regularisa- 
tion nf the  Grant. The Ministry's final requirement showed an  
excess of RY. 1 . O S . W . O N l  uyhirh ~r-as covered by diversion of savinas 
reported by other Ministries. 

(c) Against the sanctioned provision for loans to States for Mis- 
cellaneous Dewlcl?mert P~irposes of Rs. 325 crores, the final require- 
ment was assessed a t  Rs. 3.28.32.87 lakhs. This figure erroneously 
included a sum of Rs. 25,93.00 lakhs for assistance to Bihar against 
Rs. 27,38.55 lnkhs iirtually sanctioned This discrmlncy ocwrred as  
a sanction for Rs. 1.45 crows issued nn 21st August 5 was 
through nversight reckoned by the Department of Coordination a t  
Rs. 1.45 lakhs while communicat in~ t h ~  final rc.quirement. Thus, the  
final requirement was under-estimated t~ the extent of Rs. 143.55 
lnkhs and consequentlv steps were taken to accommodate only the 
clsccss requirement of Rs. 3,32..87.000. 

The total excess of Rs. 2.25.05.000 was par'lv cnunter-balanced by 
~nv ings  of Rs. 263.66,869 under other provisions for loans to  States 
lenving nn ~ ~ n m v c r e d  mrcss  of Rs, 1.98.38 131. Thp CSCPSS cnlne t o  

light after the  close of the  year when it was not possibk ,to ~ r 0 V i d e  
additional funds. 



3. In view of the position stated -above, it is requested that the 
net excess of Rs. 1,98,38,131 over the sanctioned appropriation may 
kindly be recommended for regularisation under Article 115(l)(b) 
of the Constitution. 

4. This Memorandum has been seen by Audit. 

Sd./- A. R. SHIRALI, 
Joint Secretary to the Government of India. 



APPENDIX XXVI 

MTNISTRY OF TRANSPORT AND SHIPPING 

Note Regarding excess over the charged Appropriation under 
Grant No. 141--Capital Outlay on roads in the Appropriation Ac- 
counts (Civil), 1965-66. 

Excess RS. 53,939 1 - 
The excess of Rc. 53,939/- 'Charged' is made up as shown in the 

table below: - 

Name of State Final Actual 
Appropriation Expenditure Variation 

Rs. Rs. Rs. 

2. Payments made in satisfaction of arbitral tribunal or court 
decrees, are charged on the Consolidated Fund of India vide Article 
112(3) (f) of the Constitution. 

'A.1-Construction of National Highways', 

3. A Supplementary Grant of Rs. 7,000,- was obtained during 
1965-66 in recoupment of the advance taken from the Contingency 



Fund of India during 196445 for meeting expenditure in satiafac- 
tion of a court decree against Government in connection with the 
widening of a section of the Delhi Mathurn Road. Since the amount 
of the court decree was only Rs. 6,306.32 (out of which R s  298 was 
met from unspent balance available in 1964-65) the supplementary 
?rant was considered to be quite adequate for the anticipated ex- 
penditure. 

4. However, an expenditure amounting to Rs. 32,565/- and Rs. 
'7.2251- under 'Charged' was incurred by the Government of Gujarat 
and Punjab respectively during 1965-66 as per details below:- 

(i) Gujarat:-There was no provision under 'Charged' Section 
in Grant No. 141-Capital Outlay on Roads during 1965-66. An ex- 
penditure of Rs. 32.565 was. however, incurred by the Government 
of Gujarat during 1965-66 for meeting expenditure on the work 
'Construction of Morvi Malia Section of National Highway No. 8.12 
(Job No. 2108-BM-8A)' in satisfaction of a court decree. Inad- 
vertantly, no funds were demanded by the State Government to cover 
this expendit~lre and no provjsinn could be made in the absence of 
any intimation from the State. 

(ii) Pu?~jab:-The Public Works Department, Punjab, had in- 
curred a charged expenditure of Rs. 7,225,'- on some National High- 
way works without asking for provision of funds. 

These items of expenditure could not be provided for as the Min- 
istry could not bifurcate the expenditure under 'Charged' and 'Voted' 
heads from the consolida!cd figures of expenditure furnished by t,hix 
State Governments concerned in their monthly statement of expen- 
diture. It is now proposed to remove this procedural defect by th!. 
issue of fresh instructions. 

5. Under the instruction of the Ministry of Finance, the expen- 
diture on the above accounts should have been met from the Conso- 
lidated Fund of the States concerned and later got recouped from 
the provision made in this behalf in the central accounts. This pro. 
cedure too has not been followed by the State Governments. 

'A.3--Construction of Other Roads'. 

(i)  Delhi: -No provision was asked for under "Charged" expendi- 
ture under this sub-head by the Delhi Administration. They had, 
however. asked for Rs. 23,0631- under Charged Appropriation during 
1965-66 under Sub-head 'A.1-Construction of National Highways' on 
23rd March 1966. As this Ministry were not aware of the need for 



itiadng any charged expenditure under the above noted sub-herd 
d w i q  196666, the Adddstmtion was aghed on %th March 1- 
to let ur have detailed information on certain essential poinb re- 
quired for asking for a loan from the contingency fund if necessary 
and it was only on 31st May 1966 that the Delhi Administration fur- 
nished the details asked for. On scrutiny of these details, the as- 
m p t i o n  that no excess expenditure under charged appropriation 
could have been incurred under the Subhead 'A.1-Construction of 
National Highwaye' was confirmed at it then transpired that the ex- 
penditure had actually been incurred under the Sub-head 'A.--3 
Construction of Other Roads' and that too only upto the extent of 
IPa 15,140/-. The information was received after the close of the 
:.ear 198566 and accordingly the question of obtaining an advance 
from the Contingency Fund of India for the purpose at that sbge 
clld not arise. 

' II 
6. The of hrrnsport came to know of these items of 

cilazged expenditure after the accounts for 1965-66 were closed and 
20 regularisation was therefore, possible. In the circunistances ex- 
plahd above, the excess of Rs. 53,939 'Charged' in the grant may 
Lw recommended for regularieation under Article 115 of the ConsLC 
' u tion. ( . + : . . m - y w  , . -  \ , . . 
* 

7. Thb note haa been aeon by Audit. 

Director Genetal (Road Development and Ad&., 
Secretay to the G m m e n t  of I d a .  



APPENDIX XXVII 
MWISTRY OF' WORKS, HOUSING AND SUPPLY 

(D~ARTMIENT OF W&H) 
(Budget geetion) 

Note for the Public Accamts committee relating to regal&risation 
of ex- in Grant No. M-Other Revenue Expenditure of the 
Ministry of Works and Housing, 1966-66 (page 196; of the Appro- 
priation Accamts, 1965-66 refers). 

Total Attuai ( 4-1 Excass 
Granr Expenditwe 

---- ---- 

Rs. Rs . Rs. 

VOTED . r , o 6 , 1 8 , ~  1,07,33,844 +1,15,841 
-- - -- ---- 

The excess of Eb. l,lb,844 over the voted grant has occurred under 
the head 'C.1-Rent, Rates and Taxes.' 

2. The budget for 1965-66 ptovidkd a sum of Rs. 44,50,200 to meet 
expenditure under "Rent, Rates and Taxes" in Grant No. 98- 
Other Revenue Expenditure of the Ministry of Works and Housing 
The pnmidons made unde the various subheads of the Grant, ex- 
penditure incurred wd varletfans are given below:- 

C. I-Rent, Rates & 'hces qq,so,m 46,12,&0 : -t)1,61,880 



C. a-Rajghat Samndhi 
Committee . I .34,000 1,3q.coo -. 

The provision of Rs. 44,50,200 shown under ' k n t ,  Rates and 
Taxes' above is further distributed under circles of Accounts as in- 
licated b d ~ d  : . [ : : 

Against the final grant of Rs. 44,50,200. t he  actual expenditure 
for the year 196S66 under Rent, Rates and 'Saxes amounted t o  Rs. 
46,12,080 resulting in an excess of Rs. 1.61,880. A part of this excess 
has been off set by savings under other sub-heads in the Grant l e ~ v -  
ing an uncovered excess of RT ! .15.W in the Grant as a whole. 

3. The excess is acw~unted for unde~. the Central Publ~c WUYKS 
Department (Delhl) in the Cccnmerce. Works and Miscellaneous 
circle which disclosed a g r o s s  cscms of Hs. 2.00.591 as tleta~led 
below: - 

( b !  Parliament \T'~rrks Division . 39.5:“3 ---- 
1,3612 

( i i )  Exrenditure due t o  mure const mpticm of electricir! un 
various Governnlent Buildings . 20,979 ---- 



C The excea is due to non-provision of funds for Departmeata3 
charges by the two Divisions of the Central Public Works Depart- 
mmt. The Chief Engineer has already directed the Superintending 
Ehgineer concerned to issue suitable instructions to avoid rmch om- 
missions in future. 

5. In the circumstances explained above, the excess of Rs. 1,15,844 
(VOTED) may now be recommended for regularisation by Parlia- 
ment. 
3 2  M/- P. K. SEN, 

Joint Secretary to  the Government of India. 
N e w  h l h i .  Dated: 2nd Jtrne, 19F17. 



Statements showing Action taken by Government on the recom- 
mandutwns of the Public Accounts Committee n w k  in thekr 46th 
Rrport (1985.66). 

MINISTRY OF TRANSPORT AND SHIPPING 

The Ministry of Transport have delayed the submisvion of notes 
#xcesses over Grant Nos. 92 and 139 uncmcionab2y. The notes zuhicll. 
were due on 12th May 1965 were submitted in the last week of 
Jarwary 1966 and that too without being vetted by Audit, as is re- 
.rui,red to  be done z inde~  the  procedure. The  Committee Rnd no 
justification for such a delay. 

[Sl. No. 2 para 1.4 of 45th Report (1965-66)]. 

b a d  and bridge works financed from the Central fur& are 
carricd out by the various State Public Works Departments. who 
executive are agencies and in all, there are about 400 d~:~isions In 
charge of execution. Collection of lnforination flcm S ta te  Govern- 
mcnts/Administrations to prepare a note on excesses took wmc 
time and hence the delay The vetted nc!tes were submitted cm 5th 
Mrvrh 1966. 

(Not  vetted by Audit) 

b?INISTKY OF' FOOD. AGR1CULTiJH.E. COMMUNITY DEVELOP- 
MENT & COOPEMTION 

Recommendation 

The Committee feel unhappy to note that no t~i ths iarzd~r i  r h r  
fact that the hlirristry knew that the payment was inmitable thc 
wos delay irl corning to a decision i n  consultation with Finance which 
toac conveyed to  them only 3 days bcfme the jinancial year uas 6 0  



come to a close. Committee expect better coordination and aware- 
ness of urgency in such .cases. 

[Serial No. &Appendix XXIII--45th Report o f  the PAC (3rd h k  
Sabha] . 

The other aspect of' the cuse which the conamittee feel perturbed 
is the fact that agricultural implements worth $9,73,000 had remained 
tmutilised by the States tall 1960 out of the equipment received 
during 1952 to Janrmy 1959 and only after this was brought to 
notice b y  the team of U S  AID,  eflorts were made and the amount of 
unzltilised equipment was brought dmm to Rs. 9.17 lakhs in Decem- 
ber, 1063. The Committee feel that considering the vital importance 
of increasing food production in the country, the Ministry should do 
we11 to make it a point to make a periodical survey of their own for 
finding out the utilisation of agmzultural implements etc. and take 
prompt and suitable steps where called for. 

[Serial No. &-Appendix XXIII-45th Report of the PAC (3rd Lok 
Sabha)]. 

The Committee also note frum the Audit oboematton appended 
to the note of the Ministrp that the Minrstry did not seek advance 
from the ccntingencu fund, since it was anticipated that excess 
would be awered bjj the savings within the pant  as a whole. It is 
wnfortunute that this anticipation did not turn out to be correct 

[Serial No. 7-Appendix XXIII-45th Report of the PAC (3rd Lok 
Sabha)]. 

The observations of the Committee have been noted. The finalise- 
tion of the accounting procedure involved had taben some time: the 
delay did not, however, affect the payment to US AID authorities 
whjcj-, uras made in " x e  before the end of the financial year. 

The need for taking effective steps to ensure proper utilisation of 
the equipment received under TCM Agreement has been stressed 
upon the States in the past. Since the agricultural implements. 
which have also become old by now, are widely spread over scatter- 
ed locations in several States, periodical fleld surveys by the Centre 
for ascertaining their utilisation may not be economical. The ob- 
remations of the Committee for constant watch in this regard have 
b W t  to the attention of the State Govts. for keeping the 



I01 . I' 

position under regular review. The supply of such equipment, it 
may be recalled had come to an end in 1959. 

The totol payment of Rs. 9.17 kkhs to US AID authorities was 
indeed covered to the extent of Rs. 7.84 la& by saving within the 
grant. The observations of the Committee have been noted in so 
far as the anticipated savings did not, in the event, materialise in 
their entirety. 

W I S T R Y  OF FINANCE 

4.8. The Committee would like to point out that even in the c w  
of operation, manning and maintenance of si3: C.B.R. launches by t)K 
Navy during 1962-63, it had been stated that t h e e  was no indicatbn 
till December, 1962 as to what would be the order of further pcrymenk 
that would be raised by the Naval authorities during the year. Similar 
was the case during the year under report (1963-64) also. It is regret- 
table that despite the tecommendrrtions of the Committee, a .c@ 
watch over the progress of expenditu~e through Liability Registers is 
not being maintained. 

4.10 In these ci~cutnstances the Committee ate unuble to find say 
justification for the Ministy to utilise the provision made fw t&t 
operation , manning and maintenance of CBR. launches towards the 
expenditure on increased Dearness Allowance. 

4.11. The Committee would point out further that the suggest- 
of  the Ministry to have the debit of Rs. 13,13,766'21 adjusted by the 
A.G. Maharashtra in March, 1964, withdmwn and adjusted in the a- 
counts jw 1IM-65 only to avoid the excefs over the grant m t r a v e u a  
the proviSim of Rule 75 of CFR (1963) and the Gwt.  of India deb- 
oions thereunder. The Committee desire that strict instructions r h W  
be issued to prevent such contraventions of Firurncia1 Rules anJ 
Goth., orders in future. In thts connection they would also reit- 
their earlier recommendations contained in para 7 (iii) of their sit- 
teenth R-t (Third Lok Sabha). 

The Committee's recommendations haw been noted tor future 
guidance. 

2. Recommendations of the Public Accounts Committee in regard 
to the Accounts for 1962-63 were received in March 1965 i.e. long 
after the close of the year 1963-64. It was, therefore, not possible 
to implement those recommendations during the year 1983-M 
However, instructions have been issued on 1st November, t 965 (copy 



ioa 
m c W )  to the Collector of Central Excise, Bombay, to mainteinr 
a liability register and to keep in touch with the Naval authoritderr 
tro ensure that debits in respect of a particular year are raWd 
during that very year. The Naval authorities have also been simi- 
I=&, instnrcted. 

3. As the Committee's observatio:~ agalnst S. No. 9, 
the circumstances under which the provision made for OperatMn, 
mnnninp and maintenance of C.B.R. Launches was utilised to meet 
hcm!ased expenditure on account of the revision of rates of D.A. 
baw already been explained in detail to the Committee, a s  printed 
on pages 23-24 of the PAX!.-Forty Fifth Report (Third Lok Sabha). 
In brief the main reason for utilising the above provision was that 
the Naval authorities had in the previous years not been regular 
in raising the debits in the particular year to which they yertaincd. 
For instance, the debits relating to the year 1960-61 and 1961-61 
(amounting to Rs. 19,17,534.10) were raised by the N a v d  autborltle? 
during the year 1962-63. In view of this uricertain pos~tion about 
the receipt of debits from the Naval author~tles coupled with the 
fact that the debit of Rs. 13,33,766.21 was not received tlll Ut:, 
March, 1964 it was believed that savings to this extent might be 
available and, therefore, thc provis'on made for payment to tht. 
Navy was utilised to meet ~ n c r e ~ e c !  expenditure on the urrrtvv)c~- 
able payment arising out of the revision of rates of D.A. In Februsly 
19435. 

However, to avert recu1lence of such situations, nccesswv 
inatructions as mentioned in para 2 above have  already bwn issuut 
to  the Collector and Naval authorities. 

4. As regards the Committee's remmmendntions against S NO 
the suggestion for the withdrawal of the &.bit i n  contravention ( f  
the provisions of the G.F.R. was made by this Ministry All ccjr- 
cerned have noted the obse~vations of the Cwnmittee for strict 
compliance, in future. 



AMNEXURE 
CoPr 

F. No. l/4/64-Ad.V. MINISTRY OF FINANCE (Department of 
Rev.) 1-11-62 

OFFICE MEMORANDUM 
SUBJ~T:-Manning, Maintenunce and operation of Central Board 

of E w e  and Customs craftApp7opricrtion Accounts re2atan.g ta  
Grant No. 2 S U n i o n  Escise Duties for the year 1962-63. 

The undersigned is directed to invite a reference to the corres- 
pondence resting with the Ministry of Defence O5ce Memorandum 
No. F. 9(25)/57D(N-I), dated the 3rd February, 1965, on the abolpe 
subject, and to say that the matter has been carefully considerw 
in consultation with the Budget Division and the position 1s t h !  
the Ministry of Defencc !ettcr F No. 9(25)157/27-s:SOI DfN-I) ,  d a t d  
the 20th January, 19Gu, ,,lc,i. ii,> L O .  the  recovcry from th:s Depar'- 
mcmt on the operation, maxning and maintenance of the SIX launcher 
by the Indian Navy and comprise the following items:- 

(i)  Cost of operation and manning for whxh a fixed s u m  (.): 

Rs. 1,98,335 per launch per annurn is payable. 
( i i j  Expenditure on the  refit::, r-ttpair2, dncking and mainter,- 

ance in respect of such craft a t  actuals as wurked out by 
the Captain Superintendent Dockyard and checked b. 
the Contrcllcr of l3efcnc.e Accounts (Na\y) ,  and 

(iii) Actual expenditure incurred on the psoeurcment cf sparc: 
gear, machinery cqu~prnent etc. required initially ar.d fa:' 
subsequent maintenance of such craft. 

2. As regards ( i )  above, the Naval Hcndqurtrte!~.; may  be reques:- 
c 4  to ensure that debits of this fixed amounr, are raised every ) y a y .  

3. As regards the chnrgcs mentiontd a t  (11) and (ii:) above, the 
Ministry of Defence are requestcd to issue suitable instructions, to 
the Naval Headquarters to  ln t~matc  quarterly, the expenditure in- 
curred by the latter in respe:t of the  Centra! B~ i l rd  of Excise and 
Customs launches so that this Ministry may be aware of their exact 
liabilities. The Ministry of Defence are also requested to e n w t s  
that whatever expend~ture is incurred in respect of the variable 
charges at (ii) and (iii) in para 1 above, dcbits are raised therefor 
as early as possible, after the expenditure is incurred. 

Sd/- P. S. KAICKER, 
Under Seeretclry to P e  Gout. of Indic. 



The Ministry of Defence, New pelhi. 

Copy forwarded to the Collector of Central &dm, &ombay, with 
reference to his letter No. BIIII1A.cctts (2) 5163121304, dated the 29th 
June, 1964. 
He is requested to keep in touch m t h  the Naval authorities to 

ensure that debits in respect of a particular year are raised during 
the year the expenditure is incurrd, instead of allowing the pay- 
ments to go into arrears and then facing a sudden debit for which 
there may not be any provisian. He k a h  requested to ensure that 
a liability register ia maintained, so that the exact requirement of 
funds in a particular year may be known. 

Copy also forwarded to:- 

1. The Accountant General, Maharashtra, Bombay. with refer- 
ence to his letter No. DA-31CEXIAA)2328, dated the 29th h l y ,  
1964. 

2. The Chief of Naval Staff, Naval Headquarters. New Delhi. 

Sd/- P. S. KAICKER, 
Under Secretuty to the Govt. of India. 

MINISTRY OF FINANCE 

The Committee would ako urge upon th.e Ministry of Finance 
to devise ways and means to avoid such chronic &lays on the pert 
of the Ministries. 

[S. No. 3 of Appendix XVIII to 43th Report ( L M M ) ] .  

The observations of the Committee have been brought to the 
notice of all the Ministries demi-officially at Joint Secretaries' level 
emphasising the need for strict adherence to the prescribed time 
limit in submission of notes, memoranda, etc. with regard to the 
regularisation of excesses in future. It also covers the rmrnrnenda- 
tion of P A C .  made at S. No. I of Agpadfi XXII to the 4Btb 
Fkport. 



Recommendation 

The C m i t t e e  find from notes furnished by  the Ministries t k t  
W c t i v e  e s t i m t b n  at the time of framing of budget and at the 
time of framing revised estimates, failure to anticipate properly the 
receipt of stores, etc., and debits relating thereto and lack of proper 
control over expenditure and failure in the reconcilicltion of depart- 
mental figures continued to be the w i n  causes for the excesses. The 
Committee regret to m t e  that their earlier recommendations and 
the instrwtions issued by Government ftm time to time in these 
respects are not making any visible impact. The Committee uzouM 
like the Ministry of .Finance to take eflective measures to ensure 
thut these recurring causes leading to 'ezcessec' are .~I.rntnuted 
IS. Nn. 4 of Appendix XXIII to 45th Report, 1965.66). 

The Committee also note from the Awlzt observation appended 
to the note of the Ministry that the Ministry did not seek advancr 
from the Contingency f ind,  since it was anticipated that excess 
would be covered by the savings within the grant as a w b k .  1; 
is unfortunate that this anticipation did not turn out to be cowect. 

[S. No .  7 of Appendix XXIII to 45th Report. 196661. 

Recommendation 

The Committee wmild point out further that the suggestion of  
the Ministry to have the debit of Rs. 13,13,766.21 adjusted b y  thc 
Accountant General, Maharashtra in March, 1964, withdrawn and 
adjusted in the accrn~nts for 1964-65 only to avod the excess over 
the grant contravenes the provisions of Rule 75 of GFR (1963) and 
the Government of India's decisions t h e r e t ~ d r .  The Committee 
desire thut strict instructions shwld be issl ;cd l o  prevent slch con- 
traventions of Fimlrcial Rules and Gover: . v13: ~t orders in future. 
In this connection the9 woxld also reiterate their earlier recom- 
rnendutions contained i n  para 7 (iii) of their Sixteenth R e p m  (Pi- 
b k  Scrbha) . 
[S. No. 10 of Appendix XXIII to 45th Report. 1WLWJ. 

Necessary instructions have been issued td& this Miniatrp OM. 
No. F 8(3)-B 4%. dated 54th .%ugust. 1966 (copy enclosed). 



I t  is susprising that in spite oj  these facts the Ministry decided 
not to go in for supplementary grant. The Commrittee are, therefore, 
v ~ b k  t o  accept the plea that the  adjwtment  of the nua jo~  portion o j  
the expenditure in the accounts for March, 1964 was not anticipated. 
I t  irr in the circumstances inescapable that the  decision of the  Mittis- 
try  not to increase the budget provision &spite the  request for the 
stme by  the Master, India Security Press has mainly contrihufecl 
bo the emess  under this Grant. 
[S. No. 11 of Appendix XXIlI t o  45th Report-1965-661. 

The Committee would kke  to invite atte?ltion to the  case deal1 zc;?tit 
i n  para 6 ( r i i )  of their 31st Report (Third Lok Sabhu) which show: 
that in the  year 1962-63 auo un excess occurred undcr the samg grot i t  
under almost similar circumstnnces. The Committee expect the M m :  - 
t r y  of Finance to set an example z ' r ~  bxdgetary contro' to other Mlnzt- 
tries rathey than show suclr Ia.rity as hus been disclosed in t w o  cull- 
Secutroe years. 
IS. No 12 of Appendix XXllI tu 45th Report-1965-661. 

The observations of the Committee have been noted. 

In the opinion of the  Committee, in this  and other rare c a e s  I L . I I P ' L '  
payment against funds specificailg voted upon hy the Parliarnetit h w a  
actually been made but the  budget provision for that year appears i?l 

the  accounts as unutilised merely as a result of an accolinting o?ni.r- 
$ion, it would be r e a ~ o n a b l ~  to treat the provision as actunllp u t z l a ~ d  
in that year. They,  1ierefore, ~econrmend that the  rec?ificatim o f  the 
or*i;:~m in the subsc .pe ,~ t  year, if it causes an excess i n  thut getw. 
need not be considered as requiring a fresh vote of Parliamen' 07) the 
analogy of the p~ovisions in  para 7 of the  Sixteenth Report of PAC 
(First Lok Sabha),  according to  which the amount o f  actual dues l o  
he regrilarised under Article 115 of the Constitution, is to  be worked 
out after taking into account nisclassification in accounts which lntilj 

h e  m e  to notice after the  closing of the  annual accounts.' 
[S. No. 14 of Appendix XXIII to 45th Report-1965-663. 



Necessary inetructiuns have been issued after consultation with 
the Comptroller and Auditor Gene~a.1 vide this Ministry's O.M. No. 
F. 8 (3) -B/66, dated 17th September, 1968 (Copy enclosed 1 . 

lbmmmendatim 
Subject to the above obseruations, the Committee recommend that 

the excesses referred to in paragraph 2 of the Report be reguhrised 
b y  Parliament in the manner prescribed in Article 115 of the Consti- 
tucion. 
[S.No. 15 of Appendix XXIII to 45th Report-1964-651. 

Necessary action has been taken and the Excess Grants have since 
h e n  passed by Parliament. 

NO. F. 8(3)-B/66 
Go- OF INDIA 
MINISTRY OF FINANCE 

(Department of Economic Maim) 
New DeZhi, the 24th Atbguiit 1866. 

OFFICE MEMORANDUM 
SUBJECT:--45th Repon of the Public Accounts Convmittee (Third 

Lok Sabhu) -Action on. 
The undersigned i s  directed to invite the attention of the  Minis- 

try of Commerce, etc. to the observations of the Public Accounts 
Committee at S. Nos. 4, 7 and 10 of Appendix XXIII to their 45th 
Report (Third Lok Sabha) which are reproduced below:- 

S. No. 4 (para 3.1) .-The Committee find from the notes f'ur- 
nished by the Ministries that defective estimation at the 
time of frnming of budget and at the time of framing 
revised est~rnates, failure to anticipate properly the receipt 
of stores. etc. and debits relating thereto and lack of pro- 
per control over expenditure and failure in the reconcilia- 
tion of departmental figures continued to be the main 
causes for the excesses. The Committee reapt  to note 
that their earlier recommendations and the instructions 
issued by Government from t h e  to time in these wspets 
are not making any visible impact. The Committee would 
like the Ministry of Finance to take effective measures to 
ensure that these ramring causes leading to 'excesm' are 
eliminated. 

S, No. 7 (para 4.6) .--"The Committee also note from the Audit 
observation appended to the note of the Ministry that the 
Mfnistry did not seek advance fram the Contingenty 



Fund, since it was anticipated that excess would be cover- 
ed by the savings within the grant as a whole. It  is un- 
fortunate that this anticipation did not turn out to be 
correct. 

S.No. 10 (Para 4.11).-The Committee would point out fur- 
ther that the suggestion of the Ministry to have the debit 
of Rs. 13,13,76Fa21 adjusted by the A.G., Maharashtra in 
March, 1984, withdrawn and adjusted in (the accounts for 
1964-65 only to avoid the excess over the grant contra- 
venes the provisions of Rule 75 of GF'R (1983) and the 
Government of India decisions thereunder. The Corn- 
rnittee desire that strict instructions should be lssued t o  
prevent such contraventions of Financial Rulcs and Gov- 
ernment orders in future. In this connection they would 
also reiterate their earlier recommendations conlairred in 
para 7(iii) of their Sixteenth Report (First Lok Sabha). 

2. It would be observed from the above that the Public Account. 
Committee have criticised the Ministries on the following points:-- 

( i )  defective estimation at the time of framing the Budget 
and the Revised Estimates; . . 

(ii) failure to anticipate properly the receipt of stores etc, and 
debits relating thereto; and 

(iii) lack of proper control over expenditure and failure in the 
reconcilietion of departmental figures with those booked 
in the Accounts Offices. 

3. The imperative need for precise and accurate esllrnal~on and 
regular reconciliation of departmental figures of expenditure wlt11 
those booked in the Accounts Ofaces In order to achieve better con- 
trol over expenditure has been emphasised time and again. In thl- 
connection attention is invited to this Ministry's O.M. No. F. 14(3)- 
E(Co-ord)-64-1, dated 19 10,/64 (copy enclosed) wherein besides 
stressing the importance of accurate estimation, the procedure fo! 
the reconciliation of departmental figures of expenditure includiw 
that relating to composite Grants operated upon by more than one 
~i&t ry / r )~par tmen t  with t h w  booked in the Accounts Ofaces ha* 
also been laid down for the guidance of Administrative Ministries 

4. As rgtatds the Public Accounts Committee's observations in 
S.No. 10 about postponement of dabits IT? respect of one year to thc 
ZolloCing year, separate instnrcti* haiqc? btm W e d  In this Minis- 
try% OM. NO. F. 8 ( a ) - ~ / ~ ,  dated 1 ~ ~ 6 .  



log 
5. In causes where it is anticipated that the provision already 

rrladc either in the original budget or through supplementary grants 
would be insufllcient or the expenditure is on a 'new service' not 
contemplated in the original budget, the recourse of obtaining an 
advance from the Contingency Funds is always open to the M~nis- 
tries. The detailed procedure for the draws! of an advance from 
the Contingency Fund has been summarieed 111 this Ministry's O.M. 
No. F. 5(14)-B/65, dated 13-121W (copy enc*loscd). 

6. Strict observance of the instructions referred to in thc preced- 
ing paragraphs would go a long way in ensuring bettci control over 
expenditure and eliminating the excesses of the type referred to i.1j7 
the Public Accounts Committee, i t  is, therefore, requested tl:a t 
these instructions should be carefully followed. Thn Ministr! of  
Commerce etc. are also requested to bring them to tht. ncl t~cc of 
the offlcef under their administratve control. 

Sdj- MANJIT SINGH, 
Under Secretary to the Govt. of ls1dlcr. 

To 
All the Ministries etc. 

Copy forwarded for information to:- 

1. Lok Sabha Secretariat (PAC Branch). 

2.  Comptroller and Auditor General, Sew Delhi. 

3. Departments of Revenue and Insurance, Expenditure. C~wrdl-  
nation and all Divivions in Department of Economic Affairs. 

4. Copy forwarded also to  the al l  Heads of Division in Depart- 
ment of Expenditure. 

9.i; hlANJIT 31NGi-i. 
Under Secretary t o  the Goct .  of Idttr .  

No. F. 14(3)-E(coord)/64-I 
G O V E R ~ E N T  OF INDU 

MINISTRY OF FINANCE 
(Department of Expenditure) 

New Delhi, the 10th Octobcr, 1964 
S m : - 1 6 t h  R w  of the. Public Aceounts Committee (Third 

Ldc Sabha) 
The undersigned is directed to invite the attention of the Minis- 

try of Home ~A'airs  etc. to the obmvations of the P.A.C. at Serial 



Noa 1, 2 a d  8(C) of Appendix XV to their 16th &port (Third Ldr 
Sabha) which are reproduced below:- 
Serial No. 1 (Pam 2) lm 

"The Committee regret to find that in spite of their observations 
and recommendations the position had not improved as notes from 
most of the Ministries were received a h  the prescribed' time-limit 
was over, in some cases several months later. The Committee hard- 
ly need emphasiseonce again that delay in the submission of these 
notes by the Ministries hold up the presentation of the Report of the 
Committee to Parliament with the result that the process of the 
regularisation of the excess is further delayed," 
Sericrt No. 2 (Para 5 )  

'The Committee feel that with greater degree of precision in 
estimating and better control over progress of expenditure and 
prompt reconciliation of the departmental figures of expenditure 
with those of the Accounts Offices, better results could be achieved. 
They hope that Wnistries will take suitable steps towards this end." 

Serial No. 8 (c) [Para 7 ( v )  1. 
"The Committee do not feel happy to find that the Ministries had 

not been doing reconcil~ation work in this resped properly as pro- 
vided in the rules. They would suggest the Ministry of Finance to 
look into such matters where a number of Ministries have to deal 
with a particular item of work and take suitable steps to ensure !hat 
they perform their duties properly. Where necessary, such items of 
work should be concentrated in a single Ministry; alternatively 
there should be a coordinating authority to keep a watch over suck 
matters." 

2. The importance of timely submission of the requisite notes 
etc. to the P.A.C. can hardly be overemphasis& The Ministry of 
Rome Affairs, etc. are aware that the CommiHm have been making 
similar observations in their earlier reports also. Such observations 
made by the Committee in their earlier 3rd Report (Third Lok 
Sabha) were brought to the notice of all the Ministries, vide this 
Ministry's 0 .M No. F. 18(4)-E.G.I.(B)/63, dated 20/3/1963. 

3. The Committee have, trme and again stressed the imperative 
need of accurate budgeting. Attention in this mnnection is invited 
to this Ministry's O.M. No. F. 18(13)-E.G.I.(B)/63, dated 17/3/1964 
The procedure for achieving effective control over expenditure and 
reconciliation of departmental figures has been laid down in Rules 
85-69 of G.F.Rs. 1963. 



In cases where more than one Ministry has to operate on the 
provision under a composite Grant, all the concerned Ministries 
should furnish to the Mhistry at whose disposal the grant in pleased, . 

quarterly statemeab, of expenditure incurred by them with a certi- 
ficate to the effect that the expenditure shown in the statements has 
been reconciled with the figures of the Accounts Officers concerned 
and the figures shown therein agree with those booked by the Ac- 
counts Officer concerned or that the differenck, if any, is under re- 
conciliation. The Ministries at whose disposal the grant is placed 
should watch the receipt oI such statements from all concerned so 
as to ensure proper reconciliation. 

These instructions will not apply to the composite Grants "Grants- 
in-aid to State and Union Territory Governments", "Capital Outlay 
on Grants to State and Union Territory Governments for develop 
ment" and "Loans and Advances by the Central Government". These 
grants present special problems and instructions are proposed to be 
issued in respect of them by the Department of Economic Affairs 
separately. 

4. The Ministry of Home M a i n ,  etc. may kindly note the above 
 observations of the Committee and also the instructions contained 
in para 3 above for necessary action. 

Sd/- K SANKARAN, 
Deputy Secretary to the Gout. of Indicr. 

All MinisMes/Departments of 4ihe Government of India 
N o .  F. 14(3)-E(Coord)/64-I. 

(1) All Expenditure Divisions. 
(2) Department of E.A./Coordination IReveaue & Company 

Llw. 
((3) L& Sabha Secretariat (P.A.C. Brmch). 

MI- K '-, 
Deputy Sentcrpy to the Cart. of I d  



Go- OF INDIA 
MINISTRY OF FINANCE 

(Department of Economic Maira) 
New Dethi, the 13th December, 1M 

OFFICE MEMORANDUM 
SUBJECT: -Advance from the Contingency Fund or India 

The undersigned is directed to state that the prescribed procedure 
for  obtaining an advance from the Contingency Fund of India and. 
its recoupment to the fund is not being strictly followed by some of 
the Ministries/Departments etc. The instructions contained in the 
Contingency Fund of India Rules and the Office Memoranda issued 
by this Ministry from time to time in this regard a r t  summarised 
below for information and guidance. 

1. An advance from he Contingency Fund should be sought for 
meeting expenditure on a 'new service' or a 'new instrument of ser- 
vice' not contemplated in the Annual Financial Statement or where 
the provision already made in the Budget for a particular senrice is 
likely to be exceeded. The advance should invariably be obtained 
before incurring any expenditure on the project or purpose for 
'which the advance is asked for. I t  should be for the expenditure 
likely to be incurred before a supplementary grant or appropriation 
for the purpose could be made available and not for a token amount 
nor should i t  cover expenditure likely to be incurred after the sup- 
plementary grant or appropriation is available. 

2. An application for advance, which should be signed by an 
officer not below the rank of Joint Secretary, should give the follow- 
ing particulars : 

(i) Brief particulars of the additional expenditure involved, 
(ii) the circumstances in which provision could not be included 

in the Budget, 
(iii) why its postponement is not possible, 
(iv) the amount required to be advanced from the Fund with. 

full cost of the proposal as well as that for the year or. 
part of the year, as the case may be; and 

(v) the grant or appropriation under which s u p p l e m e n b ~  
provision will eventually have to be obtained. 

9. The proposal for obtaining an advance from the Contingcnc~- 
Fund should be approved by the Secretary (Expenditure) end ths 

1x1 



het that this approval h u  been obtained ohould be mentioned 'i. 
jhe Memorandum or note of the Debartmen$ of Expenditure whih 
torwarding the application. 

4. The Ministrier/Departments which take tho advance are re- 
quired to obtain rupplementary / appropriation grant for the reccjup- 
ment of the advance to the Fund at the first Session of the Parlia- 
ment snieeting immediately after the advance is sanctioned. To 
enable this Ministry to ensure that this is done, the application for 
advance should be accompanied by the Expenditure Finance Com- 
mittee Memorandum and supplementary demand statemen:, sy eci- 
men copies of which are enclosed. 

5. In cases where in advance is taken for incurring expenditure 
on a 'new service' or 'new instrument of Service' it would not be 
necessary to go in for a supplementary demand for the entire 
amount of advance if the expenditure can be met wholly or partly 
from the savings available within 4he authorised grant for appr* 
priation. A supplementary grant or appropriation for a token 
amount of Rs. 1,000 or for the balance of the amount required as  
the case may be, should be asked for in such cases. 

6. The Ministry/Department in whose favour an advance from 
the contingency fund is sanctioned should, as soon as the expenditure 
i n  question 3s incurred, furnish to this Ministry a statement shouing 
the actual expenditure against the advance sanctioned. When i t ' i s  
found that the advance sanctioned in a particular case will remain 
wholly or partly un-utilised an application should be made to this 
Ministry sometime before the relevant supplementary grant is pre- 
sented, for cancelling or modifying the sanction. 

7. The Ministries of Civil Aviation etc. are requeste.3 to follow 
these instructions whenever an advance from the Contingmcy Fund 
is considered necessary. 

- Sd/- R K. MUKHERJEE, 
Under Secretary to t he  '~ouernmmt oj India. 

To 
All Ministries of the Government of,  India and the variorv 

Departments thereof (excluding Railways) Departments of Atomic 
Energy, Communications, Social Security, Parliamentary Affairs 
and Statistics; Prime Minister's Secretariat; Lok Sabha Secretariat; 
Rajya Sabha Secrehrfrt; Director General Resettlement and Employ- 
ment; Director General, Posts and ,Telegraphs; Secretary to &e 
President; Military Secretaxy to the President; Secretariat oi f& 
VlcePreoident; Union Public Savice CommisPion; Registrar, Sup 



reme Court d India, Planning Commission; Programme Evaluation 
Organhation; RQeeardt Programme Committee and the Cmptmller 
and Auditor General of India. 

Copy to all Divisions and Branches in the Department of Ex- 
penditure (including Defence Division) and Economic Affairs. 

(Sd.) R. K. MUKHERJEE, 
Under Secretary to the Government of India. 

MEMORANDUM FOR THE EXPENDITURE P1"NANCE 
COMMITTEE 

Ministry of 
Dmm. OF 

New Delhi, the 
MEMORANDUM 

SwRlE€T: - 
1. *A concise statement of the proposal and full justification for 

it (including what has been achieved and what is expected in future). 
2. (a) Is the proposal in respect of a "new service"? 
(b) has the proposal or any part of it been already considered 

by the Expenditure Finance Committee and if so what is the deci- 
sion taken? 

(c) Ha the proposal or any part of it been considered by any 
Parliamentary Committee and if so. with what result? 

3. (a) Expenditure involved in the proposal and budget provision: 

Expenditure Budget 
Recurrim F'rovision 

( i )  during the current finan- 
Mycat' 

' (if) during subsequent y a m  
(yearwise) . 

(;is') total expenditure when 
the scham ir M y  amp- 
m' . 

@) Hm b thC txpenditllft to bt mot ? (Has specific b u m  pmisMa 
dm& k n  msdc? Jf not, m e  whaher a euppllQn~lt~y w 
a toLengrant has laeaa orbto bcob&dJ. 

W.B. Plmm .fkch: 
.q)arManmtisdiortirrgthe numberadpwrbprrdlmOb*w- 

reals+ wdar v w catq!orlu , 
(., Is (b. e!mmt%la 9- 1- 



4 State briefly the estimated yield on ths Project, and other 
economic implications, indicating anticipated receipts. 

5. Is the proposal included in the Five Year Plan? If so 
(a) State the amount included for the scheme in the Plan: 
(b) If the Scheme or the total provision envisaged in the 
Plan has been modified, indicate the extent of modifica- 
tion and reasons for the same. Also state whether the 
Planning Commission have concurred in the modifica- 
tions. 

6. Is any foreign exchange involved? If so, state: 
(a) items of expenditure involving foreign exchange; 
(b) expenditure on foreign experts; 
(c) whether clearance of the E. A. Department has been 

obtained and 
(d) whether the availability of credit facilities from for- 

eign suppliers is proposed to be or has been explored 
and, if so, with what result. 

7. Purchase of stores-(State the procedure to he adopted for 
purchasing stores, plant, machinery etc., and whether any 
departure is necessary or proposed from the normal pro- 
cedure prescribed for such purchases, with reasons). 

8. Indicate the extent to which the scheme was worked out 
and acrutinised in full detail before budget provision was 
made. 

9. Has any expenditure been incurred in anticipation of the 
approval of the Espenditure Finance Committee and if 
so, state the circumstances under which it has been done 
and the amount spent. 

10. Conclusion (here bring out the specific points on which 
sanction of Expenditure Finanoe Committee iq I - C C ! : L ~ ~ . \ ~ ) .  

11. Supplementary information, if any. - 
(b) eventally, when the scheme is in full operation, together 

with the b'asis (work standards) adopted for staffing. 
(ii) a statement showing expenditure, on buildings and other works 

indicating the bass on which it has been estimated and also 
the phasing of the works year by year; 

(iii) a statement showing expenditure on stores equipment; and 
(jv) where estimates for buildings, equipent  and otfier stores have 

been worked out un the basis of current costs, any increases 
that are likely or expected ohodd be indicated against para 11 
of the form. 



SUPPUMBNTARY DEMANDS FOR GRANTS,.. ...... 
(yeat) 

. . . . .  DEMAND NO.. 
. . . . . . . . . .  

(Name of the Demand) 

(See page . . . . . .  of the Original Demands for Grants of the ~ i n i s t j  of. ..... 
for. . . . .  .and page. . . . .  .of the Supplementary Demands for Grants for . . . .  \ 
Original Gmnt : Voted . . . . . .  

Charged . . . . . .  

. . . . . .  Supplementary Grant : Voted. 
Charged. . . . . .  

I. SUPPLEMENTARY ESTIMATE of the Amount required in the 
year ending 3 1st htarch, . . . . . . . .  to defray the charges in respect of . . . . . . . .  
(Name of Demand). 

Voted. . . . . .  (Amount of the Supple- 
mentary GrantlAppro- 

Charged. . . . . .  priation) 

11. SUB-HEAD under which this Supplementary Grant i Appropriation 
. . .  will be accounted for on behalf of the Ministry of. 

' 6 m ~ ~  HEAD 
RE. 

Details of Sub-had and Unita of Appropriation. 
Voted . . . . . . . .  
Charged . . . . . . . .  

(Amount) 
T o T A L - ~ I ~ ~ ~ ~  and Supplernmmry Estimates, Voted . . . . . . . .  

~ h & d  . . . . . .  
Add-Sum now required Voted . . ,  

Charged . . .  

(Dimibution of the Tow\ 



GOVERNMENT or INDIA 
MINISTRY OF FINANCE 

(DEPARTMENT OF ECONOMIC AFFAIRIS) 
New Delhi, the 17th September, 1966 

OFFICE MEMORANDUM 

S V B J B C T . ~ ~ ~  Report of the P.A.C. (Third Lok Sabhu) 

The undersigned is directed to invite a reference to S. No. 14 of 
Appendix XXIII (paragraph 4.26)) of the 45th Report of the PAC.  
which is reproduced below:- 

'4.26. In the opinion of the Committee, in this and other rare 
cases, where payments against funds specifically voted 
upon by the Parliament have actually been made but the 
budget provision for that year appears in the accounts as 
unutilised merely as a result of an accounting omission, 
it would be reasonable to treat the provision as actually 
utilised in that year. They therefore, recommend that the 
rectification of the omission in the subsequent year, if it 
causes an excess in that year, need not be considered as 
requiring a fresh vote of Parliament on the analogy of the 
provisions in para 7 of the Sixteenth Report of P.A.C. 
(First Lok Sabha), according to which the amount of 
actual dues to be regulated under Article 115 of the 
Constitution, is to be worked out after taking into account 
misclassification in accounts which may have come to 
notice after the closing of the annual accounts." 

2. The implications of this recommendation have been examined 
in consultation with the C.&A.G. and are clarified below:- 

The recommendation of the Public Accounts Cornnlittee is 
intended to apply to only rare cases where payments 
against funds specifically voted by Parliament have been 
made and there has been an actual outgo from the cash 
balance of the Government in the year in which the funds 
were provided but the Budget provision for that year 
appeam in the accounts ab unutilised merely as a result of 
an accounting omission. The expression "funds speci- 
fically voted upon" will cover only those cases where the 
provision of funds b traceable in the original or supple- 
mentary GraWAppsopriation und not where funds hap, 
besn p d e d  by reappropriation. The rxpresoian 

I' 



"accounting omission" would cwer all cases of non-adjust 
ment of debits except those on account of delay ha 
deciding the correct final head. In cases where only e 
part of the excess can be adjusted against the budget pro- 
vision of the previous year which has appeared in the 
accounts as unutilised because of an accounting omission, 
regularisation through a vote of parliament would be 
necessary only for that portion of the excess which cannot 
be adjusted against the unutilised provision of the pre- 
vious year. 

3. It is requested that the excesses, if any, arising in future may 
be examined with reference to the above clarifications before send- 
ing notes thereon for the P.A.C. to the Accounts Officers concerned 
for vetting. This Ministry may be consulted in case of doubt 

Sd./- MANJIT SINGH, 
Under Secretaq to the Government of India. 

To 
All Ministries etc. 
Copy forwarded for information to the Comptroler and Auditor 

General with reference to his U.O. No. 1682-Rep/179-66 dated 9th 
August, 1966. 

2. Copy forwarded to the Department of Expenditure Co-ordi- 
nation and Revenue and Insurance and all Branches in the Depart- 
ment of Economic Affairs. 

\ MANJIT SMGH, 
Undm Secretaq to the Government of India. 

MINISTRY OF PETROLEUM & CHEMICALS 

1.  During 1963-64, an excess of R8. 62,24,322 occurred under Grant 
No 80-Major Head 71-Sub-head D.3 (2)-Payments to the Railways 
on account of freight on Furnace Oil. 

2. In this connection, the Audit observed as follows: 
T h e  scheme as atiginally contemplated in April, 1962, covered 

imported furnuce &il mly, deg~tched  by rail from certain 
spewed ports  to const~mtng inland centres. Its scope was 
mbsequmtly widened from W e  to th te  to cover indb 
genouly pmbced oil orrd abo ceftain ether vartetier of 



oil, e.g. tslr dvkr oil and Zozo dghw jud oil. I t  was cab@ 
deci&?d to give concessbw for despatches from one p& 
station to another port s t a t h .  Details of concessim 
allowed from time to time are given in the Annexwe to 
Appendix X. At the time of giving each concession, no 
estimate of probable extra lmbilitg was worked out with 
a view to obtain a supplementary grant, if necessarg, to 
cover the excess ovm Rs. 02 ldchs under the group head 
'03 (2)' appears to be mainly accounted for by the amounts 
which became due as a result of extension of the scheme 
in this manner, which involved a large outlay without the 
app~oval of the Parliament, seems to attract the provisions 
of 'New Instrument of Service'". 

3. The Public Accounts Committee (1965-66) in their 45th Report 
(Third Lok Sabha) observed as follows:- 

"The Committee agree with these observations. The Ministry, 
in consultation with the Ministry of Finance and Railway 
Board, should have examined the finuncial affect before 
extending the concessiohs. The Committee fee2 that 
the grant of concession with ~etrospective efect has 
defeated to s m e  extent the very object of subsidy in 
freight, as in the meantime the industrialists would 
have charged the consumers on the basis of pro- 
duction cost after taking into account the full freight paid 
to the Railways. The Committee would like to know the 
)otd r e f i d  subsequently d b w e d  to the industrialists." 

1. The concession was originally granted to afford relief to Tndus- 
tries wishing to switch over to the use of Furnace Oil because of 
dif'Eculties experienced by them in obtainig coal due to the inade- 
quacy of transport facilities. The scope of the concession was ex- 
tended from time to time in the li@t of operational and other rele- 
rant considerations and after consultation with the concerned de- 
partments including the Ministry of Finance. The excess outlay re- 
quired as a result of the extension of the concession could not be 
estimated precisely because the number of individual customers war 
large and their requirements were fluctuating. 

E As regards the refunds alowed to customers, it ie found from 
replies received fmn the Oil Companies (Summary of replies receiv- 
ed from Oil Companies enclosed) that a large portion of the fuel oil 
sales were made on F.O.R. main ports-''freight to pay" basis and, 
hsnce, the custarnem obtained the bcndt d the ~01icudo11 



directlr from tbb %Brim Wh- the InFan Oil Coqxmtior 
'Juve lntirnated that Iir. 2340.80 were refunded to their curtonaen 

' om account of the retrospective application of the concession, the 
other oil cornpanlea have not been able to furnish their figures. Tt 
if, therefore, not possible to indicate the total of amounts refunded 
subsequently to the fadwtdes. - 

3. The e o n d o n  waa extended for despatches of furnace oil 
from Gauhati, Digboi, and Tinsukia, with revospective effect for 
16 days in July, 1962. The total production of furnace oil at Gauhati 
Refinery in July 1982 was only 4,468 tonnes and nil at Digboi. The 
quantity despatched and the amount of subsidy drawn during these 
16 days would, therefore, be small. It may also be added that the 
total production of furnace oil and tea drier oil at Gauhati and Dig- 
boi in 1962 was onIy about 5% of total consumption of these two pro- 
ducts during that year. The retrospective application of this conces- 
sion for despatches from !Prombay, Khari Rohari Road, Quilon, Nav- 
lakhi and transhipment points was made to remove only certain 
operational difficulties. It was not any extension of the benefits be- 
yond what were enviraged in the original announcement. In the 
case of despatches from one port station to another, the benefit of 
concession went mainly to cement industry which was subject to price 
control. It is, therefore, felt that the industrialists would not have 
derived any undue benefit by the retrospective application of orders 
issued in this connection. Moreover, the cost of fuel forms only a 
small fraction of the cost of production in most of the Industries and 
would not have necessarily determined the price charged by the 
manufacturers which depends on many other factors, e.g., supply 
and demand position. The number of consumers of furnace oil is 
a large one and it is not possible to ascertain the total amount refund- 
ed b various parties. In view of the large number of users, the 
amount refunded to any individual unit would not, however, bave 
been large. e 

(Not vetted by Audit) 

SUMMARY OF REPLIES RECEIVED FROM OIL COMPANIES 
M/s. Esso S T ~ A R D  E m  INC. 

1. It is not pocr~ible to collect this information as all n lwanb re- 
c e d i  are not available. A large portion of a l m  are made on B.O.R. 
Main Ports-"Freight to pay" basio and the customers would have 
ebtrined the b e n d t  directly froan tbt R.ilvrp. 

I- On, Corrounon Lm. 
2. Total refund allowed to Futnrce Oil cu&amm on aecouat of 

the retroqwtive ppplication of thir conceadon amount b Eb. &W.Ob 
ally. 



$. Custonnerr who are wpplied ex-Main Port Imtallatio~ watald 
have received r h d  horn the railways directly. Freight refun& 
to other customera were made through the Company. Infomatiam 
about actual amount refunded har no0 been given 

4. The bulk of Furnace Oil despatches were made to customera 
on F.O.R. Main Ports, who deal directly with Railways In the cam? 
of other customen, information about refunds has not been given. 

No refunds have so far been given to any industrialist, as the 
3ilways hare yet to mttb their claim. From 1st September 1962, 

I lie campany rsdueod rut- from the customers. 



APPENDIX XXIX 

Summary oj ntuin conclusions 1 recommendations 

No. Para No. Ministry/D:ptt. Conclusions/Recommendations 
of Report concerned 

1 '2  Finance The Committee have been repeatedly commenting upon the delays 
All Ministries on the part of the Ministries/Departments etc. in furnishing notes 

stating the reasons for the circumstances leading to such excesses and 
emphasizing the need for submission of these notes within the pres- 
cribed time-limit of two months from the date of presentation of the 
Accounts to the House. They had also urged the Ministry of Finance 
In para 1.5 of their 45th Report (Third Lok Sabha) to devise ways 
and means to avoid such chronic delays on th'e part of the Ministries. 
The Committee regret, however, that this year also there has been 
no perceptible improvement in th'e matter in that only one note was 
received within the stipulated time-limit of two months. 

-do- The Committee find from the notes furnished by the Ministries 
that defective estimation at the time of the framing of the budget 
and revised estimates, failure to anticipate properly the receipt of 
stores and debits relating thereto, absence of adequate provision hr 



the adjustment of old liabilities, erroneous adjustments and lack of 
proper control over expenditure continued to be the main causes for 
the excesses. 

-do- The Committee note that pursuant to the earlier recommenda- 
tions on the subject Government have issued instructions from time 
to time. They hope that the Ministries/Departments would continue 
to make efforts to improve the standard of budgeting and control 
over expenditure. 

Tourism & The Committee regret to observe that the instructions were issued 
Civil Aviation to defer some payments to avoid excess over the Grant. The Corn- 

mittee have in their previous Reports [c.f. Para 3.8 of 69th Report 
(Third Lok Sabha)] taken a serious view of the postponement of 
inevitable payments to avoid excess during the year which is against 

N the General Financial Rules. They hope that such instances will w 
not occur in future. 

-do- Another disquieting feature of this case is that the excesses wlde 
the two Group Heads in question have occurred for three successivt! 
years from 1963-64 onwards under similar cimumstances. This shows 
that there is defective control over expenditure which needs remedial 
adon. 

5 3 +9 H O ~ =  Affairs This is a clear case of failure to maintain a Liability Register and 
to make adequate provision for the liabilities of the past years. The 
Committee hope that the Government would ensure that these ins- 
tructions are strictly followed in future. - 



-. 
I 2 3 4 

- 
6 2.12 Extmal Th'e Committee re@et to observe that there was lack of coorbinir- 

tion between the Ministries of External AfTairs and Defence in that 
timely information was not given by the Ministry of Defence to ea- 
able the Ministry of External Affairs to make adequate provisianr 
in the Budget. The Committee desire that the procedure in lhfs 
regard should be streamlined. 

Finance In Para 4(a) (i) of the Ministry's Note, it has been stated that ---- 
All Ministries the excess of Rs. 16.44 lakhs under the group head "Bhutan Subsid,'' 

includes an amount of Rs. 1,72,368, the debit for which was erroneow 
ly raised by the Controller of Defence Accounts, Patna in his Ex- 
change Account for December. 1959. This represents an arithmetl- 3 
cal error in calculating the value of 4.40 bags of rice and the error has 
been accepted by the Controller of Defence Accounts, Patna and the 
A.G.C.R. New Delhi. As the excess of Rs. 1,72,368 has arisen due to 
an artithmetical error. the Committee recommend that the prindpla 
enunciated in Para 7 of their Sixteenth Report (1st Lok Sabha) m y  
be extended to this case as well as to other similar exceptional 
where excess under a grant has arisen due to an arithmetical error 
but could not be set right before the close of the year. Such cases 
need not be considered as requiring a fresh vote of Parliament fm 
re_plarisa tion under Article 115 of tho Constitution. 

Home Affain The Committee find that despite the reiteration by the =A 
Administration in January, 1966 that a supplementary grant of Rs. 26 
lakhs was required in the light of the actual flow of expenditurn f~ 



Finance 

Home Affairs 

2.24 Information & 
Broadcasting 

the first eight months and the expected liabilities, the Mbhtry did 
not take up  the matter with the Ministry of Finance to revise the 
demand upwards from Rs. 10 lakhs to Rs. 25 lakhs. The Committee 
are unable to accept the explanation of the Ministry that the NEFA 
Administration was not sure of the adjustment of the debits an4 
therefore, did not consider it necessary to take u p  the matter with 
the Ministry of Finance. The Committee would like the Ministry to 
exercise <greater judgment in making provision for Supplementary 
Grants in the light of the actual expenditure for the preceding 
months, so as to avoid such excesses. 

The Committee are surprised to note that the Customs authorf- 
ties over-assessed Customs Duty to the  extent of Rs. 43.48 lakhs while 
making the provisional assessment on imported paper, which war 
not a new item. The Committee are also not satisfied regarding tb z delay in the settlement of the claims for refund of excess duty speci- u 

ally when the assessee is a Government Department. They would 
like to be informed of the latest positioi~ regarding refund. 

The Committee feel that re-appropriation of a sum of Rb. 0.46 
lakh under this group head showed that no watch was kept over the 
expenditure. T h e  Copmittee feel that it should have been possible 
to avoid excess in those cases by closer cooordination with the ac- 
counts authorities and by coming up in time for the Supplementaw 
Grant. 

Thc Committee feel that the excess in respect of most of the items 
could have been covered if the Ministry had kept a close watch on 
the progress of expenditure during the course of the year. The 



Ministry could have avoided the excess either by going in for a S u p  
plementary Grant or by obtaining an advance from the Contingency 
Fund before the close of the year. The Committee desire that the 
Ministry should tighten the procedure of control over expenditure 
so that such excess does not recur. 

2. a6 Petroleum & 
Chemicals 

2.30 Mines & 
Metals 

2-35 Transport 
& Shipping 

The Committee desire that the Ministry should devise a proper 
procedure for obtaining periodical statements of payments made or 
likely to be made to the Railways so that proper and timely provi- 
sion for it is made. D4 

h) 
OI 

The Committee feel that, with closer coordination with the Indian 
Bureau of Mines & Geological Survey of India, it should have been 
possible to make a realistic estimate and make provisions accordingly 
to avoid excess. 

The Committee are of the opinion that there should be closer 
coordination between the Ministry of Transport and the State Gov- 
ernments concerned to avoid such excesses in future. They suggest 
that the Ministry should ask the State Governments to furnish a re- 
turn on the likely liabilities to be incurred by them monthly in the 
last quarter of the year so that trends of expenditure are determined . 
more realistically and if necessary, adequate Supplementary Grad 
is taken in time. 



Works, Housing The Committee regret to observe that funds for departmental 
and S ~ P P ~ Y  charges were not provided by two Central Public Works divisions 

Htaith 
-- Irr~gation 

and Power 
-.- -- 

Finance 

Finance 

and this resulted in excess in this case. They note that necessary 
instructions have b,en issued by the Chief Engineer and hope that 
such omissions will not occur in-future. 

The Committee are surprised to note that the Ministries of Health 
and Irrigation and Power omitted to take into account the payments 
sanctioned by Government while intimating their final requirements. 
The Committee would like the Government to examine whether these 
omissions were due to any defect in procedure. The Committee 
have no doubt that adequate steps will be taken to rectify procedural 
defects, if any. If, however, the existing procedure is considered 
adequate, action should be taken to ensure its proper pplementa- 

A) tion. -.A 

The Committee are surprised to learn that a sanction issued for 
Rs. 1.45 crores was through an oversight. reckoned as Rs. 1.45 lakhs. 
The Committee stress the need for a thorough checking to avoid such 
discrepancies in future. 

Subject to the above observations, the Committee recornrnefid 
that the excesses referred to in paragraph 2.1 above be regularised 
by Parliament in the manner prescribed in Article 115 of the Consti- 
tution. 



S1. Name of ApeDt A&COCY $1 Namre of Agent 
No., Nb, No. 

Apncr 
No. 

a. J ~ Y W  BoaL Depot, 4 3 ~ -  

~ N e % h I ~ i - ~  
59. Oxford Book & Stationery 

Coxupmy, Scindia Harue, 
Connaught P1Pce, New 
Defhi -1. 

30. People's Pubtiihing Hotm, 
Rani JhPnri R d ,  N m  
Dcnli.. 

p. Hind Rook House, '82, 
Jmprth, New Delhi. 

44. Shri N. C b b r  Sin& '77 
Neft*Agent,RddPwS 
High Schocrl Annsrc, 
Imphoi . 
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39. T h e  Sweury, &&liah- 
mcnt Deputment, Thc 
High Cornminion dIndi% 

911 India How, Aldffpbr, 
LONDON, W.C.-a. 






